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LEGISLATIVE ASSEMBLY.
Wednesday, 21st March, 1928.

. The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

NamEs or PERSONS ABRESTED UNDER REaurarTioNn III or 1818 pURING
THE LAST THRER MONTHS.

494. *Mr. Gaya Prasad Singh: Will Government kindly state the names
of persons, if any, who have been arrested, or otherwise dealt with, under
Regulation III of 1818, during the last three months, together with the
grounds of arrest, the place or places where they are confined, and the
arrangetnefits made for their residence and comforts?

8ir Denys Bray: The ex-Maharaja of Nabha only, with regard to whose
case I would refer the Honourable Member to the communiqué of the 19th
February.

Mr. Gaya Prasad Singh: May T know, Sir, what is the date of the war-
rant of arrest?

Sir Denys Bray: I could not say off hand, Sir; I imagine that it was
o f&w days before the 19th February. . —

Mr. Gaya Prasad 8ingh: Is the warrant of arrest addressed to any
one? -

Sir Denys Bray: It is the usual warrant of arrest.

Mr. Gaya Prasad Singh: Will the Honoursble Member be pleased to
lay a copy of the warrant of arrest on the table?

8Sir Denys Bray: I am not prepared to do that.

EXISTENCE OF SULPHUR SPRINGS AND OTHER MEDICINAL NATURAL
WaTers IN INDIA OR BURMA.

495. *8ir Darcy Lindsay: (a) Will Government state whether there
are in India or Burma sulphur springs and other medicinal natural waters
having curative qualities likely to be beneficial to persons suffering from
maladies amenable to such treatment?

(b) If the answer is in the affirmative, will Government please give
information as to localities and accessibility thereto?

(c) Have Government considered the possibility of developing one or
other of the springs for the benefit of the people of India who may not be
in a position to proceed to Europe for treatment at the British or Conti-
nental Spas?

(1827 ) A



1828 LEGISLATIVE ASSEMBLY. [21sT Mar. 1928.

(d) What would be the estimated cost and maintenance charges and
possible revenue?

Mr. @. S. Bajpai: (a) and (b). The Government of India have no in-
formation, but will make inquiries.

(c) and (d). Do not arise at this stage.

CONSTRUCTION OF A PLATFORM TO THE SOUTH-WEST OF THE PESHAWAR
Crty RAILWAY STATION.

496. *Nawab Sir Sahibzada Abdul Qaiyum: With reference to
my question No. 1167 of 12th March, 1925, will the Govern-
ment be pleased to state, if any action was taken by the Agent, North
Western Railway, about the construction of a platform to the south-west
of the Peshawar City railway station, for the convenience of the public
and have Government drawn the Agent’s attention to a note published
in the newspaper Partab, dated Lahcre, the 19th January last, om
the subject?

Mr. A. A. L. Parsons: Government have received no information as
to the action which was taken by the North Western Railway Administra-
tion, but I have sent a copy of the Honourable Member’s question to the
Agent, and on hearing from him will communicate with the Honourable
Member. '

QUESTION NOT PUT AT THE MEETING, OWING TO THE ABSENCE
OF THE QUESTIONER, WITH ANSWER THERETO.

ToraL AMOUNT, IN TONS, OF GOVERNMENT STORES SHIPPED TO INDIA.

497, *Mr. Sarabhai Nemchand Haji: Will Government be pleased to
state the following facts for the years 1928, 1924, 1925, 1926 and 1927:

(a) The total amount, in tons, of Government stores shipped to
India from:
(i) The United Kingdom,
(ii) The Continent of Europe,
(iii) The United States of America, and
(iv) Other countries?

(b) The tonnage of shipments and freight paid thereon during the
first and second half of each month?

(c) The number of freight contracts made during the first and second
half of each month?

(d) The number of British steamers in which the shipments were
made during the first and second half of each month?

(¢) The number of foreign steamers in which the shipments were
made during the first and second half of each month?

The Honourable Sir Bhupendra Nath Mitra: The attention of the Hon-
ourable Member is invited to tables Nos. 10A and 16 of the ‘‘Annual State-
ment of the Seaborne Trade of British India with the British Empire and
Fareign Conntries’’ and to the Annual Reports sn the work of the India
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Store Department, London, for the years 1924-25 toc 1926-27, copies of
which are available in the Library. These give all the information readily
available with the Government of India on the points mentioned by the
Honourable Member.

UNSTARRED QUESTIONS AND ANSWERS.

INADERQUACY OF THR PAY AND PROSPECTS OF SUPERINTENDENTS OF
PostT OFFICES.

428. Kumar Ganganand Binha: Are the Government saware thas
there is .a deep-rooted discontent amongst the Superintendents of Post
Offices regarding the inadequacy of their pay and prospects? If so, what
remedial measures are proposed to be taken in the matter?

The Honourable Sir Bhupendra Nath Mitra: The answer is in the
negative.

DISSATISFACTION OF THE SUPERINTENDENTS OF POST OFFICES IN REGARD
TO THEIR REVISION OF Pay.

420. Kumar Ganganand Sinha: Are the Government aware that
the revision of pay of SBuperintendents of Post Offices sanctioned in the
letter No. 11-P. T. E., dated the 15th March, 1926, from the Secretary
to the Government of India, Department of Industries and Labour, tv the
Director General of Posts and Telegraphs, India, did not satisfy the demands
made by them from time to time since 1921 and that the Postal Officers’
Association expressed dissatisfaction and declared the revision di¢™
appointing by a telegram dated the 20th March, 1926, to the Honoursble
Member, Industries? If so, what action have the Government taken in
the matter?

The Honourable Sir Bhupendra Nath Mitra: Yes. The telegram of the
20th however was addressed to the Director General, though a copy was
sent to the Honourable Member, Industries and Labour. The Director
General sent a reply to the Association on the 7th April, 1926, expressing
his inability to take further action.

BENEFIT DERIVED BY SUPERINTENDENTS OF PosT OFFICEZS FROM THE
REVISION OF PAY SANCTIONED FOR THEM IN 1926.

430. Kumar Ganganand Sinha: Are the Government aware that
the revision of pay of SBuperintendents of Post Offices sanctioned in 1926
has benefited a very small number of such officers and that the majority
of them stand as they were before? If so, what do Government pro-

pose for the latter?

The Honourable 8ir Bhupendra Nath Mitra: No. The secomd part of
the question does not arise.
A2
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Errect oF THE REVISION OF THE PAY OF SUPERINTENDENTS OF PosT
OFFICES.

431. Kumar Ganganand Sinha: Will the Government place on the table
a statement in the fcllowing form ?—

! Effect of the revision of 1926,
Total number of
Superintendents of Post
Offices on the 1st No. of officers No. of officers No. of officers
April, 1926. receiving Rs. 50 | receiving Rs. 20 receiving Rs. 5
by the revision. | by the revision. by the revision.

Mr. H. A. Sams: The information is being collected and will be fur-
nished to the Honourable Member in due course.

ANNUAL INCREMENTS OF SUPERINTENDENTS OF PosT OFFICES.

432, Kumar Ganganand Sinha: (a) Are the Government aware that
in the case of the first class Postmasters the rate of annual increment is
Rs. 80 whereas in the case of the Superintendents of Post Offices it is

Rs. 20 up to a certain stage and then Rs. 25? If so, why this differential
treatment ?

(b) Do the Government propose to remove this grievance?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes, because officials
in the Postmasters’ line do not get promotion as first class or gazetted post-
masters until late n their service.

(b) Does not arise since the Government of India do not admit the
.cexistence of any reasonable grievance in this case. .
DENIAL To SUPERINTENDENTS OF Pos? OFFIOES OF CERTAIN AMENITIES

ENJOYED BY FIBRST CLASs POSTMASTERS.

433. Kumar Ganganand Sinha: Are the Government aware that
first class Postmasters have certain amenities of life, viz., free quarters,
free conveyance, etc., which the Superintendents of Post Offices have not
and that the former have a higher start (Rs. 350) than the latter (Rs. 800)?
If so, why?

The Honourable Sir Bhupendra Nath Mitra: First-class Postmasters are
provided with free quarters on the premises of the post office for the
better performance of their duties. They do not get free conveyance for
private use but in a few places, a conveyance is provided for them for the
performance of journeys in connection with their official duties, for which
no travelling allowance is granted. The minimum pay for first-class Post-
masters is Rs. 350 because the maximum pay of the next lower grade of
Postmasters is Rs. 350. They are moreover appointed by promotion and
they are generally much older men with longer service than those appointed
as Superintendents of Post Offices.

DALY ALLOWANCES OF SUPERINTENDENTS OF PoST OFFIOES.

434, Kumar Gancanand Sinha: Are the Government aware that
Superintendents of Post Offices in spite of being classed as first class officers
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get Rs. 4 as daily allowance instead of Rs. 5 allowed in the other depart-
rents of the Government? If so, why?

The Honourable 8ir Bhupendra Nath Mitra: The question of revising tho
travelling allowance rules in the Post and Telegraph Department is under
consideration.

TRAVELLING ATLOWANCES OF SUPERINTENDENTS OF PosT OFFICES.

435 Kumar Ganganand Sinha: Are the Government aware that
Superintendents of Post Offices get only one and three-fifths instead of
double railway fares for journeys on tour? If so, is the scale applicable
to all other departments of the Government?

Mr. H. A. S8ams: The answer to the first part of the guestion is in the
affirmative.

As regards the second part, 1} railway fares are granted to officers
of all departments of the Government of India for journeys on tour

COUNTING TOWARDS INCREMENTS OF OFFICIATING SERVICES OF CERTAIN
SUPERINTENDENTS OF PosT OFFICES...

436. Kumar Ganganand Sinha: Are the Government aware that
the officiating services of certain Superintendents of Post Offices before
their confirmation as such were not counted towards increment of puy and
thateall such officers memorialised in October, 1926, to the Honourable
Member in charge of the Department? If so, how does their case stgng
and what is delaying the final orders in the matter?

The Honourable Sir Bhupendra Nath Mitra: The reply to the first part
of the question is in the affirmative. The disposal of the case had to be
deferred pending the settlement of an associated question, ard it is
expecled that the memorials under reference will be answered at an early
date.

SuPPLY OF GOVERNMENT PUBLICATIONS TO THE TARJUMAN-I-SARHAD OF
RAWALPINDI AND THE S{RH{D OF PESHAWAR.

437. Maulvi Mohammad Shafee: Will the Government be pleased to
state why the Government of the North-West Frontier Province do not
supply- Government publications to the Tarjuman-i-Sarhad of Rawalpindi
and the Sarhad of Peshawar which are devoted to the Province in spite
of their repeated requests?

Sir Denys Bray: No requests for the supply of Government publications
have been received from either of the newspapers mentioned.

The supply is in any case a atter at the discretion of the Local Admi-
nistrations.
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CoxprrioNs or LaBour CONTRACTS FOR THE HANDLING AND TRANSHIP-

MENT OF GOODS ENTERED INTO BY STATE-MANAGED AND COMPANY-
MANAGED RAILWAYS.

438. Mr. Jamnadas M. Mehta: Will Government be pleased:

(a) to state the terms and conditions of labour contracts for the
handling and transhipment of goods entered into with con-
tractors by State-managed and Company-managed Railways,
and

{(b) to place a copy of such agreements of the East Indian, Bengal
Nagpur, Great Indian Peninsula, and the Bombay, Baroda
and Central India Railway Compames on the table, for know-
ledge and comparison?

Mr. A. A. L. Parsons: The terms of these handling contracts are ssttled
by the Agents of the Railways. I am seeing if I can get for the Honour-
able Member copies of typical forms in which the contracts are made from
the four Railways mentioned by him.

LooATION IN StMLA OF THE WIRELESS BRANCH OF THE OFFICE OF THE
DIRECTOR GENERAL OF PosTS AND TELEGRAPHS.

439. Mr.- Jamnadax M. Mehta: Will the Government be pleased to
state :

(@) why the Wireless Branch only which in all respects is considered
as part of the Director General of Posts and Telegraphs’
Office is still located in Simla whereas the whole Ditector
ave General of Posts and Teiegraphs Office is in Delhi;

‘(b) what the total expenditure is by locating the Wireless Branch in
Simla;

(c) what t]l)le total savings would be by bringing the Wireless Branch
to Delhi;

"(d) what benefit the clerks will get if they are brought down to Delhi
with the Branch; and

{€) when the Wireless Branch will be brought down to Dell'n per-
manently?

Mr. H. A. Sams: (a) The headquarters of the Wireless Branch is
located in Simla for reasons of administrative and executive convenience.

(3 Rs. 10.558 per annum in Simla allowances, house rent allowances and
winter allowances.

(c) Rs. 10,558.

(d, I would refer the Honourable Member to my reply given to Mr.
Anwar-ul-Azim’s question (No. 481) on the same subjeet on -the 18th
instant.

(¢) No decision has vet been reached on the question of the future
location of the headquarters of the Wireless Branch.



THE INDIAN TARIFF (AMENDMENT) BILL-—-contrl.

Mr. President: The Assembly will now resume further consideration of
the Bill further to amend the Indian Tariff Act, 1894, for certain purposes,
as reported by the Select Committec, clause by clause.

The question is:
“That the Schedule stand part of the Bill.”

Mr. Mukhtar Singh (Meerut Division: Non-Muhammadan Rural): Sir,
1 have already moved the first amendment standing in my name and I
propose to-day to speak on the three alternative amendments at the same
time. I was saying on the previous occasion that the amendment that
has been sought to be made in the- Indian Tariff Act is not to the advantage
of this country. I find, Sir, from page 8 of the Review of the Trade of
India that in England we are sending currants from this country; and
though the full rate of duty is 2s. per cwt. in England, in the case of
India they are admitted free. This shows that India does not only pro-
duce currants for its own use but also exports them outside India. If we
reduce this duty, we shall be putting these grewers of fruit in a worse
condition. They will have to compete with the foreign currants which
will be sold cheaper than they are selling now. It is a misfortune of this
country that there are no statistics to show the area under fruit, nor do
we know what fruits are grown in this couniry, nor are there any statistics
to show what quantity of currants is exported outside this country. But I
consider, Sir, that there is a certain amount of cwrants exported from
this country. In that case we shall not only be allowing Greece to com-
pete with the Indian product, but we shall also be allowing other countries
1o gompete with our fruit growers. From the trade statistics we find that
the tctal amount of currants imported imto this country was 1,174 tons in
the year 1926-27, and the value was Rs. 4,48,452. Out of this huge amount,
Greece sent only 26 tons of currants into this country. This will prac-
tically meau that we shall be reducing the duty on currants simply because
we have entered into an agreement with Greece and at the same time we
shall b2 reducing the dutyv on the total value of currants imported into
this countrv. Calculating, Sir, we find that the total amount of duty now
levied on currants amounts to Rs. 67,260. By reducing this duty. we
shall be reducing this amount to .about Rs. 29,850; that will be a clear
Joss of more -than Rs. 30,000 a vear. That will be the total loss of revenue,
and at the same time we shall be hitting hard the fruit grower in this
country. The total amount imported from Greece amounts only to 46
per cent. In order to import currants from Greece which is cniy 4'6 per
cent. of the total, we are reducing the duty over the balance of 95-4 per
cent. also. T do not understand how it is sought to be justified thaf the
total duty on currants should be reduced in this case. That is whv there
is another amendment in myv name. that even if the Government consider
that it is neceesarv to reduce the dutv. then preferential treatment micht
be civen to Greece. hecause in that case there will be a verv small loss
to the revenue and at the same time the comnetition with the fruit grower
will not be g0 hard. We micht be told that if we reduce the dutv on cur-
rants we shall be meetine with verv good treatment for cur produce in
Greece. 1 have prepared a list of all the articles that are sent to Greece
and' T find that the ‘articles sent from this countrv to Greece are mainly

(1838 )
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[Mr. Mukhtar Singh.]

raw produce. There seems to be no competition in Greece with raw arti-
cles imported from this country into Greece. In that case too I do not
find that there is any necessity for reducing the duty. The Schedule
attached to the modusg vivendi contains manufactured articles also; but
these manufactured articles are not manufactured in this country. If indigo-
had been to-day a manufactured article sent to Greece there might have
been some justification; but we know as a fact that indigo cultivation has

been stopped and there is no likelihood that the cultivation of indigo will.
revive.

Then, again, Sir, the lowest amount of duty that ought to be levied.
was 2s. Calculating at 2s. the duty ought to have been reduced to
Re. 1-5-4, not to Re. 1-4-0. I do not understand, Sir, why the Government
have agreed to this proposal especially when it was not incumbent on the
Government of India to agree to it. The agreement was entered into
between the United Kingdom and Greece and India was not a party to:

that. Therefore, Sir, I submit that my motion be carried and the amend-
ment be not made.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): I think, Sir, I can deal in very few words with the amendment
voted by my Honourable friend, and I shall first deal with his contention.
that the terms of our modus vivendi with Greece are not in the interests
of the country. The actual position is this. By means of this trade agree-
ment India receives from Greece most-favoured-nation treatment for all its:
exports to Greece. JThe value of these exports amounts to quite a con-
siderable sum and for the last 3 yecars, for which I have complete figures,.
the average value of our exports to Greece was Rs. 57 lakhs. My Hon-
ourable friend said he had ascertained that practically all the commodities.
we_sent to Greece might be described as raw materials. But in fact that
statement does not accuratelv represent the real facts of the case. Out of
Rs. 57 lakhs of annual exports Rs. 32 lakhs are jute and cottcn manu-
factures; that is tr say, more than half the exports are not raw materials-
but are manufactured goods. Then he said that there was a danger thut
the reductior: in the duty on currants might be prejudicial to the interests
of thore who grow currants in India. T think I ought to explain, Bir, that
the toxm “currants’’ in trade usage has a quite technical meaning and
applies only to a particular kind of grape, a small grape, which, so far as
T know. grows only on the shores of the Aegean Sea. Our total imports
of currants amount to something quite small, and in our trade returns T
think they are combined with the imports of raisins, which is a different
thing altogether and the reduction of duty does not apply to raisins.

(At this stage Mr. President vacated the Chair which was taken by
Mr. Deputy President.)

I find, for instance, that in 1926-27 the value of the total imports under-
this head was a little over Rs. 4 lakhs and the imports from Persia account-
ed for about Rs. 8,80,000 out of this total. Now, currants are not grown
in Persia and therefore it is evident that our imports of currants are very
small indeed and I think it is certain that the admission of these imports:
at » icwer duty cannot injure any Indian interest. Now, by virtue of the
trade ngreement we obtained very substantial advantages for our own exports:
to Greece because, had we not got most-favoured-nation treatment,
the duties on our exports would have been substantially higher and the
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volume of the trade affected ig nearly Re. 60 lakhs a year. On the other
hand, what we gave up in the reduction of the duty is a very small sum
indeed. The total imports of fruit and vegetables from (reece which in-
cludes curiants is something less than Rs. 2 lakhs & year. It seems to me,
Sir, that we made a very good bargain in this agreement. We gave up
very little and we got something substantial.

The other point raised by my Honourable friecnd was that the matter
ought to have been brought before the Assembly at an earlier date. The-
reason why this was not done arises purely out of the particular eircum-
stances of the case. The agreement had to be pegotiated as rapidly as.
possible,—I think it was in the month of September, 1926—and at that
time we received two or three communications from the Millowners’ Asso--
ciation of Bombay urging the Government of India to take immediate:
action, because the Millowners’ Association was apprehensive that. if
they did not get most favoured nation treatment, the exports of cotton:
manufactures to Greece would be prejudiced. In the ordinary course the-
change in the law would have been brought before the Legislature in the-
coid weather of 1927. But on that occasion no Tariff Bill was brought for--
ward owing to the fact that we had the Steel Protection Bill on our hands
and it was not found possible to put forward a separate Tariff Bill, the pres--
sure on the time of the Assembly being too great. Again, in September last-
we had a Tariff Bill, but on that occasion it was necessarv to confine our
proposals strictly to those which arose directly out of the report of the
Cotton Tariff Board. This Session therefore is really the first opportunity
we have had of bringing forward this particular proposal. I do not think,
Sir, T need dwell on the subject longer. 1 have already explained that.
the agreement is an extremely favourable one to India, because we gave:
up yerv little and we gained something substantial, and that there has
been no desire or intention whatever to withhold the matter from the knaume
ledge of or from interference by the Legislature. I mayv add that at the-
time the agreement was made full-publicity was given to it and we re-
ceived—I think it was from South Indian Chamber of Commerce—a-
letter in which they thanij the Government of India for the action taken.

Mr. Mukhtar 8ingh: Do 1 understand, Sir, from this that cwrrants are:
not imported from any other country than Greece?

The Honourable 8ir George Rainy: I think, Sir, that possibly some-
currants are imported from Turkey and would be so shown in the Trade
Returns. But my information is that this particular kind of grape is.
grown practically only on the shores of the Aegean Sea, that is in Greece,.
'ti,-‘r possibly on the Islands now in the possession of Italy or possibly from.

urkey.

Sir Victor Bassoon (Bombay Millowners' Association: Indian Com-
merce): Sir, I should like to congratulate the GGovernment on the action
they have taken in this respect. 1 may say that at one time we were
finding that our Indian piecegoods were suffering from a penal import duty
when shipped into Greece and therefore our difficulties in competing with
Japanese piecegoods in Greece were very seriously increased. We thought
that the mere fact that Great Britain had a reciprocal treatv with Greece
would enable us to enjoyv the advantages that Lancashire goods had, but
apparently there was some doubt in the matter, and 1 am glad that the
Government have, by their present agreement, erabled us to compete with
Japanese and even Lancashire piecegoods on even terms.
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Mr, Mukhtar Singh: With your permission, Bir, I beg to withdraw the
amendment.

The amendment* was, by leave of the Assembly, withdrawn.

$Bir Walter Willson (Associated Chambers of Commerce: Nominated
Non-Official) : Sir, there is an amendment in my name. I rise to move.

“That in the Schedule to the Bill amendment No. 25 be omitted.”

-and I do so, Sir, for reasons of principle entirely. The effect of this clause
25, if it remains in the Bill, is to place a higher import duty upon white
Portland cement which, if this clause be not inserted, would come in at
the same rate of duty as all other forms of Portland cement. T have said
that I object to it, first of all, on principle, partly because, of course, as
is very well known, commerce prefers specific duties to ad valorem duties.
In the second place, I object to this discrimination, and I should like to
remind the House that a year or two ago, when we were fixing a specific
duty on the imports of Portland cement frcm abroad, we were guided to a
considerable extent by the state of the cement trade in India. Therefore,
when we actually fixed the rate, we threw a few annas or whatever it was,
just the balance, into the scale, fixing the duty at a little higher scale
than the true percentage would have worked out at. I admit that that
is a small point, but I only mention it to show that we gave the benetit
-on the high side to the import duty. Now, we are asked under this Bill
to take this Portland cement out of the specific duty rate and let it come
in under an ad valorem duty rate on which it would have to pay a higher
rate of duty per cwt. The ingredients in these two kinds of
cement are, I might put it to you, practically the same. There
is a difference in the percentage of each of the ingredients used,
but in my view that difference in manufacture is a tetally
insnflic’ent reason for changing the duty from a specific to an ad valorem
rate. I understand further that the effect on the revenue, if this clause
be persisted in, is very small; but I do ask the House to subscribe to the
principle that having decided to impose a specific duty upon cement we
-do adhere to that and we do not trv to take agff of the list one particular
class of cement merely because it happens to be of a higher value. I

expect, Sir, to receive the support of all the commercia] men in the House
on this principle. '

The Honourable Sir George Rainy: Sir, the first comment I wish fo
make on the amendment that has been moved by my Honourable friend,
Sir Walter Willson, is that, as it stands, it will not be effective in securing
the object which he has in view. He has overlooked, I think, item No. 17
in the Schedule which is to the following effect:

«In Item No. 46, the words ‘excluding white Portland cement’ shall be added.”

If item No. 17 on the Schedule remains, then even though item No. 25
js removed, as my Honourable friend proposes, I am afraid the result

would be that the white Portland cement will have to pay the higher
Aduty. . .. ...

Sir Walter Willson: Of course, I did not note it. As my Honourable
friend ‘has pointed that out to me, I propose the deletion of item No. 17

#<In the Schedule to the Bill amendment No. 14 be omitted.”’
+ Speech not corrected by the Honourable Member.
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as weli. (An Honourable Member: ‘‘lt is a consequential amendment.”’)
It is a consequential amendment.

The Honourable Sir George Rainy: I do not wish to raise any objection
to that course, but I thought it proper that I shounld point it out to my
Honourable friend. Obviously, if the House were to decide on the omis-
sion of item No. 25, then clearly all necessary consequential amendments
ought to be made.

I agree with my Honourable friend, €ir Walter Willson, that the
financial effect of this proposal on the revenue is not a matter of any great
importance. It will mean a small additional revenue if it is carried, but
if my Honourable friend succeeds in getting this item omitted, the revenue
we shall lose is something very small. But I am afraid I cannot go with
him on the question of principle. In the first place, 1 should like to point
out that the specific duty of Rs. 9 a ton originates with the report of the
Tariff Board on the cement industry, and the reason why it was proposed
was this. Owing to the fall in values which was taking place at that
time it seemed likely that the 15 per cent. duty which had been about
Rs. 9 a ton on ordinarv Portland cement was likely to fall to perhaps
Rs. 8 or Rs. 7-8-0 a ton. I believe I am right in saying that, when it was
decided in this House that the duty should be made specific and fixed
at Rs. 9 a ton, part of the underlying intention was that the cement industry
should not be prejudiced at that stage by a reduction in the rate of duty.
Now, my Honourable friend has said that the commercial world generally
always prefers specific duties. I can well understand that in many cases
that must be so, for there are obvious conveniences about a specific duty.
But I am afraid I cannot go with him in any assertion that once vou have
fixed a specific duty for a commodity which bears a particular name, then
that, specific duty ought to be applied indiscriminately to everything that
bears that name regardless of the value of the particular class of the comg-
modity which happens to be concerned. If that principle were once
accepted, the effect on our revenue might be very serious indeed. T can
mention many commodities, all of them bearing the same name, but varying
very greatly in value. If, then, it were proposed to have a single specific
duty for a certain commodity of that kind, either it would have to be
fixed so high as to be a very serious burden ca the low valued class, or
it would have to be fixed so low that the loss of revenue on the high valued
class would be very serious. In this particular case white Portland cemens
is used for special purposes and it is much too expensive to be used for the
ordinary purposes for which ordinary Portland cement is used. It is, I
think, almost an aceident that it bears the name of Portland cement, and
that was a point which was closelv examined by the Central Board of
Revenue before it was decided to legislate, because for some $ime it was
not clear whether or not it"was properly classed as Portland cement. 1t
was finally decided that that was the trade name and that, unless the law
was altered, it must be subject to the Rs. 9 dutyv. The average value of
this white Portland eement is more than double the value of the ordinary
Portland cement. When -this is so., 1 cannot for one moment accept the
view that an article which is twice as valuable and is used for a different
purpose must bear the same rate of dutv as the ordinary artic'e which
bears that name. Tt would be a very serious precedent and might make
the administration of the tariff very difficult indeed. For these reasons. I
am afraid T must opposc the amendment proposed by my Honourable
friend, Sir Walter Willson. :
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*Mr. Fazal Thrahim Rahimtulla (Bombay Central Division: Muham-
madan Rural): I have listenedto the speech of the Honourable the Com-
merce Member and I am sorry I cannot find my way to agree with him.
Sir Walter Willson and I definitely pointed out o him in the Select Com-
mittee that, if he agreed to change the name to something else, instead
of white Portland cement, as it is a different material, then the question
of principle would be solved and we would not object to it. Our objection
is on principle, and I do not think the Honourable the Commerce Member
has met that point. He admits that that point is serious and might in-
volve some consideration as regards the tariff values of other commodities.
Our point of view ig this, that the name being the same there should not
be different treatment for the particular article. Having recognised the
fact that there is a specific duty, we have pointed very clearly out in our
amendments that there should not be a fluctuation when there is a speci-
fic duty, and I hope the Commerce Member will see his way to accept
the principle which we have pointed out to him in the Select Committee
that, if there are commodities of the same name, we are at a loss to see
why there should be a different treatment simply because the walue of one
commodity is double that of the other.

The Honourable Sir Basil Blackett (Finance Member): I wish to
answer the last point raised by Mr. Rahimtulla. The position is really
quite simple. 'When the ad valorem duty was changed into a specific duty,
the intention was to make the specific duty nearly, if not quite, the
same as the previous 15 per cent. ad valorem duty. What we actually
succeeded in doing was to make the duty about 7} per cent. on this parti-
cular kind of cement. That was an obvious mistake which it is obviously
desirable to rectify now.

il
* dr. Deputy President: The question is:
“That in the Schedule to the Bill amendments Nos. 17 and 25 be omitted.”
The Assembly divided:

(During the Divisi n Mr. Deputv President vacated the Chair, whichr
was resumed by Mr. President.)

AYES—29,

Abdul Matin Chaudhury, Maulvi. Ke'kar, Mr. N. C.
Abdullah Haji Kasim, Khan Bahadur Kunzra, Pandit Hirday Nath,

Haji. Lamb, Mr. W, 8,
Ahmed,» Mr. K. Mitra, Mr. Satyendra Chandra.
Aney, Mr. M. 8. Mohnmmsd Ismail Khan, Haji
Birla, Mr. Ghanshyam Das. Chaudhury.
Chaman Lall, Diwan. Moore, Mr, Arthur.
Chetty, Mr. R. K. Shanmukham. Naidu, Mr. B, P.
Crawford, Colonel J. D. Nehru, Pandit Motilal.
Dutt, Mr. Amar Nath. Rahimtulla, Mr. Fazal Tbrahim.
Dutta, Mr. Snsh Chandra. Sarfaraz = Hussain Khan, Khan
Goswam’, Mr. T. C. Bahadur.
Gulab Singh, Sardar. Singh, Mr. Gaya Prasad.
Haji, Mr. Barabhai Nemchand. Sinha, Kumar Ganganand.
Ismail Khan, Mr. Sykes, Mr. E. F.
Jogiah. Mr. Varahagiri Venkata, Willson, Sir Walter.

* Speech not, corrected by the Honourable Member.
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NOES—45.
Abdul Aziz, Khan Bahadur Mian. Jowahir B8ingh, Sardar Bahadur
Abdul Qai , Nawab Sir Sahibzada. Sardar.
‘Ahmad, Khan Bahadur Nasir-ud-din. Keane, Mr. M.

Alexander, Mr. William,
Allison, Mr, F. W,
Anwar-ul-Azim, Mr.

Lindsay, S:r Darcy.

Malaviya, Pandit Madan Mohan.

Mitra, The Honourable Sir Bhupendrs
th

A di , Kban Bahadur Nath. i
“h;?;t:fat::adtmg:;id. ” g i Muhammad Nawaz Khan, Lieut.-

Aysngar, Mr. V. K. Aravamudha. : Sardar.

Bajpai, Mr, Q. 8. Mukherjee, Mr. 8. C.

Blackett, The Illiom:ll“bli Shi; Basil. ll!fu.khhr :‘mglk ﬁr L

Chatterji, Rai Bah . M. arsons, Mr. A, A. L.

Coh:tu:?x;; ﬁrm J. . ' Rainy, The Honourable Bir George.

Cosgrave, Mr, W. A, Rajah, Rao Bahadur M. C.

Couper, Mr. T. ‘ Rang Behari Lal, Lala.

Courtenay, Mr. R. H. ; Rao, Mr. V. Pandurang.

Crerar, The Honourable Mr. J. : Roy, Mr. K. C.

Dalal, Sardar Sir Bomanji. ! Roy, Mr. 8. N.

Das, Mr. B. Sams, Mr. H. A, -

Gidney, Lieut.-Colonel H. A, J. ; Sarda, Rai 'Snlnb Harbilas

Gour, Sir Hari Singh. ; Shamaldhari Lall, Mr,

Graham, Mr. L. ' Shillidy, Mr. J. A.

Irwin, Mr. C. J. Suhrawardy, Dr. A.

Joshi, Mr. N. M, ] Taylor, Mr. E. Gawap.

Young, Mr. G. M.

The motion was negatived.

The Schedule was added to the Bill.

Clause 1 was added to the Bill.

‘The Title and Preamble were added to the Bill.

L ]

The Honourable Sir George Rainy: Sir, I move:
“‘That the Bill, as amended, be passed. "

The motion was adopted.

THE STEEL INDUSTRY (PROTECTION) BILL.

‘The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): Sir, I move that the Bill to provide for the modification of cer-
tain import duties relating to the protection of the steel industry in British
India, as reported by the Select Committee, be taken into consideration.

The Select Committee in the case of this Bill has made certain import-
ant changes. As the Bill was introduced in this House the most im-
portant provigion it contained was the increase in the rate of duty appli-
cable to railway wagons, carriage underframes ard most of their com-
ponent parts from 10 per cent. to the rate applicable to fabricated steel
generally, that is, 17 per cent. ad valorem, with an additional duty on
those wagons and underframes which are not of British manufacture. The
Belect Committee, for reasons which are fully set forth in their report,
decided that it wag inadvisable that this increase of duty should be made.
When the Committee made its report I found myself under the necessity.
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[Sir George Rainy.]

Sir, of recording a minute of dissent, and I gave the reasons why it seemed
to me that it was advisable that the rate of duty should be increased.
Thereafter the matter was fully considered by the Government of India,
who came to the conclusion that they would not be justified in asking the
House to vrestore the provisions in the Bill which had been
omitted by the Select Committee. I should like to explain briefly, Sir,
the reasons which influenced the Government of India in eoming to this
decision. The reasons given by the majority of the Selest Committee for
omitting certain clauses of the Bill can be summarised quite briefly. In
the first place they considered it undesirable on grounds of principle that,
when the Tariff Board had inquired into the circumstances of a particular
industry and had recommended a certain amount of ‘protection, a higher
degree of protection should be given than the Board had recommended.
They pointed out in the second place, that this particular proposal to
increase the rate of duty to 17 per cent. had been considered by the Board
and rejected. They pointed out in the third place, that the Board had
emphasised the fact that what the industry required was not a higher
duty but the certainty of obtaining such orders as the Railways were in
a position to place. And in the fourth place, they expressed the view
that if the 12} per cent. addition were made to the prices paid in the
vear 1925-26 for imported wagons and underframes that would give the
wagon manufacturing firms a price at which they could afford to take the
orders without losing by them. These are, I think, the main reasons
given in the Report of the Select Committee. =~ Now, quite frankly, these
are arguments of great force, especially the first, and they are entitled to
very serious consideration. It is perhaps true that in this case, as &
former President of the Tariff Board, T have been more Royalist than the
King himself, at any rate the QGovernment of India agree with the
majority of the Select Committee as to the importance of the principle
that, unless the reasons are verv strong indeed, it is not advisable to
give more protection to an industry than the Tariff Board proposed to give.
The other arguments also are important but I will not dwell upon them.
The reason why the Government of India originally proposed to increase
the duty on wagons and underframes is indicated in my minute of dissent.
It seemed to us that there was one particular case which the Tariff Board
had not provided for, namely, what was to happen if the wagon manu-
facturing firms refused to accept the order at the maximum price which the
Government of India considered reasonable. If thev did, and there was
no special provision in the scheme, then it seemed ‘almost certain that the
order would have to be placed abroad; and it was to avoid that contin-
gency that the increase in the duty was proposed in the Bill. That danger
will still exist if the Bill ig passed in the form in which it has been re-
ported by the Select Committee, and I should like to make that quite
plain to the House. There will be a certain danger that orders may be
Jost to the wagon manufacturing firms in India, which they might have
been able to take if the increase in the duty had been accepted. On the
other hand, the Government of India recognize that if we follow the plan
recommended by the Tariff Board, it should usually be possible to avoid
that contingency. But I should like to make it plain that that will onlv
be possible provided one fact is clearly kept in view. The point is this.
The Tariff Board said that a 12} per cent., addition to the price of 1925-26
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will result in a satisfactory price for the Indian firms. Now the point
here is that, if we apply that addition in a wooden and rigid manner to
the prices of 1925-26, then undoubtedly some of the orders will go abroad,
and I should like to draw attention to four particular passages in the re-
port of the Tariff Board which in my view make it ciear that the Board
did not intend that the 12} per cent. addition was to be applied in that
way. The first of them is:

“We desire to make it quite clear that we claim no exactitude for this figure”’—

that is, the figure of 12} per cent.

“ . . . The future demand for wagons is so obscure and the factors aflecting
the estimate are so varied that nothing more than a general indication of the require-
ments of the industry cen be attempted.”’

Str Walter Wilson (Associated Chambers of Commerce: Nominated
Non-Official) : What paragraph ig that?

The Honourable Sir George Rainy: I will try and find the reference for-
the Honourable Member.  All the quotations are on two successive pages..
The second quotation is:

‘It appears therefore desirable to give some indication of the maximum price within
which tenders should be accepted for wagons. We consider that the lowest approved:

c.t.f. foreign tender should serve as a general guide subject to the conditions which
we explained later.”

The third one is:

“Both for wagons and underframes 12§ per cent. should be added to the price so
obtained as representing the addition which we consider necessary to secure on the
average a reasonable price.”

And the fourth quotation is this:

"6nlm any unforeseen circumstances occur which result in an appreciable incrgasxs
in cost, the price so obtained should be regarded as indicating approximately the
maximum price at which orders should be placed in India.”

The words on which I lay emphasis are these—'‘nothing more than a

’ 6

general inddication’’, ‘‘some indication’’, “‘a genéral guide’’, ‘‘on the average’’
and ‘‘approximately’’. Well now on that basis I think I am entitled to
say that the Board understood that when the scheme wag applied, it would
have to be applied with a certain amount of elasticity. Thus if in a parti-
cular year the orders we were placing for wagons were very much below
the figure of three thousand which they take ag being probable, the 12}
per cent limit might be increased. Conversely, if in a particular year
we were placing orders for something like 4,000 wagons instead of three
thousand, then the 12} per cent. limit might be too high. Provided that
is clearly recognized—and I think it was recognized by the Members of
the Select Committee—then the scheme of the Tariff Board is certainly
workable.  But I should like to draw the attention of the House to one
important point. It throws back on the shoulders of the Railway Board
and on Government a responsibility which in my view is really the res-
ponsibility of the Legislature itself, and that was a fact which weighed a
great deal with me when I proposed the increase in the duty. I was
anxious that the manner in which the reasonable price was to be determined
should in the last resort be decided by the Legislature itself. As the Bill
now stands, after the amendments made by the Select Committee, the
whole question is left to the Executive Government. I have
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-considered whether it might be possible, as has been done in other cases,
particularly as regards the bounties paid for the manufacture of rolled steel,
that it should be dealt with by a Resolution of this House. The difficulty
‘there is that I have found it impossible to devise any formula to be placed
before the Assembly which would not in effect leave the whole responsi-
bility resting wholly on the Executive Government. The circumstances to
be provided for are so various that I failed altogether to devise any formula
which I could place before the House and which would not really leave to
the Executive Government complete freedom to do what it considered the
best thing in the particular circumstances as they arose. = However, if
a strong desire were expressed tc the House that some Resolution should
be brought forward, then, if not in this Session, in another Session I have
no doubt that Government would be quite ready to bring forward.a Resolu-
Jtion.
That covers, Sir, I think the main points ag regards the Bill. The
-Government are content to accept the decision of the Select Committee
‘that the duty on wagons and underframes and their component parts should
not be increased. They will endeavour to the best of their ability to carry
out the recommendations of the Tariff Board which found favour with the
-Seleet Committee. Perhapg I might put it this way, that in determining
‘what is a reasonable price to pay for wagons made in India, Government
will take into account the prices paid in 1925-26, so far as these can be
determined, and they will treat the 12} per cent. addition as & general
guide in ﬁxmg the maximum price, but they will also have regard to vari-
-ations in the world price of steel, the total volume of the orders to be
‘placed for the year, and the size of the orders for particular types. That
describes how the Government will endeavour to apply the scheme. The
House will see that the formula that I have read out ig very vague; I regret
I cannot make it more precise; but I think the House are entitled t4 know
" now the Government propose to act if the House passes the Bill in the
form in which it has been amended by the Select Committee.
Sir, I move.

8ir Walter Willson: Sir, I beg to support the Report of the Select Com-
mittee, but I should like to make my position plain in regard to one or two
‘points in it. I, Sir, had no difficulty in falling into line with my collesgues
‘in the report which we have sxgned I was guided by a particular reason,
which I should like recorded in the proceedings of the House, and it was
‘this. Assuming that we were not in agreement with the Government’s
original recommendation, the Select Committee, very wisely I think, agreed
to support the Tariff Board and my support to the Seleet Committee was
further because I realized how very valuable was the principle of not allow-
‘ing ‘more than was recommended by the Tariff Board except under very.
exceptional circumstances. To me, Sir, this principle meant that it would
save Members of this House from bemg approached by various vested
“interests throughout the country in order to press, through this Legislative
Assembly, for more protection than the Tariff Board recommends. To me,
Sir, the thought that T 'am not to be met in lobbies and elsewhere and
asked to increase the amount of protection recommended by the Tariff
Board is a very valuable consideration.

Another point, Sir, which I have ‘made in this House before and wish
-to do again—and I understood many Members of the Select Committee to
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agree with me—is this, thatit is no part of the duty of this House to protect
shareholders’ dividends. - I say that it may be the duty of this House to
protect an industry for the good of India, but that, the industry being once
established, it is no part of our duty to protect shareholders’ dividends.
Now, 8ir, I think we were wise in the protection we afforded to the wagon
industry a few years ago. We have now definitely established it upon a
firm and satisfactory basig at a cost to the tax-payer of Rs. 88,00,000. If
we have the wagon industry for ever in this country, that money is pro-
bably very well spent. But we must not overlook the fact that protection
can be carried too far. The Tariff Board agrees, and I dm sure we all
agree, that the Company is established. Now the Company paid a dividend
of fifteen per cent. a year or so ago, and what I want to warn this House
against is that once a company gets on to a dividend-paying basis like
that, it cannot come to us in a lean year and ask us to protect it in that
lean year. It must protect itself, out of its profits, by putting part of them
to reserve and must not come to us for protection in a lean year. That
is one of the grave temptations of protection and one of the grave troubles
of a Member of this House is that he is asked to fall into line with that sort
of proposal. Now, Sir, I have made these remarks on the general principle
only. I do not want it to be thought that I am out of sympathy with the
giving of vety liberal treatment to these companies in this particular year
because the circumstances are exceptional. Without dwelling on the un-
pleasant subject as to how the position in regard to the #mpossibility of
giving orders has arisen, the position is there &nd it has to be faced. There
are not sifficient orders which can possibly be given to keep these com-
panies working to their maximum capacitv. That is a pity, but at the
12 Nooy. SMMMe time this House cannot allow that there ever is any obliga-
tion upon a Government to keep works fullv employed. It is.
however, the case, I believe. and T would ask Government to give it their
serious’ consideration, that their time of the vear for placing orders fof
wagons is an unfortunate one.in the interests of the trade. If orders are
only placed in the month of March, there is a loss of time in getting in
the raw material and so on, and that does, in effect, putting it in a nutshell,
prevent a company from putting out its maximum during a vear. I would
therefore ask the Government whether they cannot see their way to place
their orders for wagons for the ensuing vear somewhere about the month of
September; it would mean that in the following financial vear a company
oould be able to work right through ahead ag hard as it could go. _
T want to say also. Bir. that I am not in entire aceord with the seventh
paragraph of the Select Committee’s Report. But I did not feel called upon
to put an asterisk against my name on that account. The Select Com-
mittee sayv:

*“The Tariff Board lays emphasis not so much on the price to be given, as on the
necessity of placing all orders in India.” b

I myself do not see that one paragraph in the Tariff Board’s report is
necessarily any stronger than any other; and therefore I do not agree with
that seventh paragraph, but it is not of serious comsequence. The point
1 stand for is this, that you have to remember that the wagon industry
is in the hands of very few people, and if you were to lay down the principle
that the orders must necessarily be placed in India, you would place the
wagon companies in a position to dictate to the Government of India, and
that means dictating to this Assembly and dictating to the tax-payers. I

v
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do not myself think there is any grave danger of it at the moment, but ‘it
must be remembered that the wagon industry is in the hands of a very
few people very closely allied already. Therefore, the Government and
the country must be protected against any suggestion that they are to
receive orders at any rate they like to tender. I have, I trust, made it
plain that I agree entirely that under the special circumstances which have
arisen in this case. the company should on the present occasion be treated
liberally. I am sure that that wus the general feeling of the Select Com-
mittee. Sir George Rainy has said that that does in effect throw back the
responsibility upon the Government. Well, Sir, I ask this House to share
that responsibility with the Government. We should make it plain, those of
us who speak to-day. that we do agree with that principle and as stated in
Select Committee, we are .prepared to stand behind Sir George Rainy
in this matter. The formula read out by Sir George seemed to me at first
blush to deal with the matter in a suitable way: in which we could accept
it; and 1 think on the whole we ought to say to Sir George Rainy that we
much appreciate the way he met us in Select Committee in this matter
and the entirely reasonable attitude which he has adopted throughout the
discussion of the Bill.

Mr. Ghanshyam Das Birla (Benares and Gorakhpur Divisions: Non-
Mubamfmadan Rural): Sir, I offer my congratulations to the Honourable
the Commerce Member for bringing before this House the revised scheme of
protection to the wagon industry. Sir, T must say in fairness to th® Honour-
able the Commerce Member that he tried his best in the Select Committee
to understand his opponents’ views and not only did he do this. but he
also saw great force in our point of view and although he put in.a note
of dissent he has accepted practically all our recommendations. Had he
flasired he could have forced his old Bill on this House particularly at a
time when most of the Members of the opposition Benches have left for
their places. But he did not take up that attitude. He very patiently
listened to all the arguments which we advanced against his views and
eventually did not hesitate to be converted. Sir, the serious objection
which could be taken to the old Bill was this, that in the first place it
introduced a much higher protectiomr against the definite recommendations
of the Tariff Board and, in the second place, it introduced a scheme of

—differential duty which was nothing but a preference to the United
Kingdom: and I am glad to say that the proposals now before
us are free from these features. S8ir, the chief objection to our re-
commendation as advanced by B8ir George Rainy in his note of dissent is
that :

“If the Indian wagon building firms refuse to take the orders at the maximum
prices which Government consider reasonable, there will be no alternative but to call
for simultaneous tenders and if the duty remains at 10 per cent., there is a danger
that some of them may be lost to the Indian firms.’’

Now, Sir, this objection of fir George Rainy has been sufficiently met by
the Select Committee in its Report. I will explain the situation briefly.
The old recammendations were to increase the duty to 17 per cent. The
recommendation of the Tariff Board was that if the Railway Board could.
place an order of 8,000 wagons of C2 tvpe. the wagon builders did not
require more than 12} per cent. protection. Now, 8ir, my information is.
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that the price of #mported wagon since November 1925 has undergone a
further increase of about £5, that is nearly 3 to 4 per cent.; and therefore
the protection which the wugon builders were likely to get under the scheme
proposed by Sir George Rainy originally would have amounted to as much
as 20 per cent. Now, Sir, there was no safeguard that if in any year the
Railway Board placed orders for more than 8,000 wagons it would see that
the wagon builders did not get over protection. It has been made clear that
they did not require more than 12} per cent. if we could guarantee to them
orders for 3,000 wagons. But under the old Government scheme they
would have got 20 per cent. protection when they did not require even as
much as 3 per cent. if we could place orders with them to the extent of 5,000
wagons. A safeguard was most essential against overprotecticn and the
old Bill wus lacking in that. I do not think that there is any danger under
the new proposal of the Indian wagon building firms not getting orders from
the Railway Board provided they quoted a reasonable price. My information
is that the requirements of Railways of 1928-20 would amount to 2,400
wagons. not far short of the minimum requirement as estimated by the
Tariff Board and on the basis of which they recommended 12} per cent.
8ir George Rainy remarked in the Belect Committee that probably 1928-29
was . . . ..

The Honourable Sir George Rainy: On a point of order, Sir. 1 think:
the Honourable Member is referring to something that passed in the
Select Committee. I submit, Sir, that that is not the practice - of
this House and that it is out of order.

Mr. Ghanshyam Das Birla: Without referring to what happened in
the Select Committee, I might say that it is an open secret that the
requirements of 1928-20 will amount to very nearly 2400 wagons, and -
it has been admitted on the floor of this House that so far as 1928-29
is corcerned the year may be reckoned as the lowest water-mark. It is
expected that in 1929-30 . . . . >

Mr. President: Order order. Is not the Homourable Member whip-
ping & dead horse now?

Mr. Ghanshyam Das Birla: No, Sir. I want to show that the requiire-
ments of the Railways will exceed 3,000 wagons per year and therefore
the wagon builders would not require more than 124 per cent. That is
my argument. I say that the requirement of this year is very low and
1920-30 must show an improvement. Therefore. probably in the néxt
three years we migat have on an average a requirement of more than
3,000 wagons and therefore the protection required by the wagon build-
crs will not be more than 12} per cent. Under the scheme of 17 per
cent. we would be g.ving much more protection than what was actually
required. That is my argument. .

Now, Sir, under the new scheme which we have proposed, we have
provided definite safeguards. If in any year the Railwav Board found
that their requirements exceeded 8.000 wagons, they could reduce the
price. If, on the other hand, they found that in anv vear their require-
ments were to be less than 8,000 wagons, they ocould increase the price:
Therefore, with that safeguard, we are recommending neither more nor
less protection than what is actualiy required by the wagon builders.
Tt is for this reason that I wholeheartedly support the scheme which has

x2
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been put forward before this House. I quite agree with my friend Sir
George Rainy that this Bill, as it stands, is silent about the wagon
industry and therefore some sort of a Resolution in a definite form will
have to be brought before this House, and I hope that this will be dome
at an early stage. :

There is one thing to which I should like to refer. Although it is
rather a delicate matter, yet I think it is the duty of every legislator
to see that the money of the tax-payer is properly spent. The Figcal
Commission, while making recommendations about protection, definite-
ly laid it down that in cases of bounties, concessions and similar other
t{.ings, Government ought to see that there was a proper representa-
tion of Indians on the boards of such companies, that there was & rupee
capitul. and so on and so forth. In fact, this policy was -accepted by the
Government and Mr. Chatterjee (now Sir Atul Chatterjee) on behalf of
the Government of India declared in the following terms:

““That the settled policy of the Government of India, as I think we have mentioned
more than once in this Assembly is that no concession should be given to any firm in
regard to industries in India unless such firms have a rupee capital, unless such firms
have a proportion, at any rate, of Indian Directors, and unless such firms allow
facilities for Indian apprentices to be trained in their work. This has been mentioned

more than once and I can only repeat this declaration.”

£

&

Now, Sir, although we are not giving anything to the wagon builders
n the definite shape of a bounty, yet, when we guarantee definite orders
to them, we are giving them a sort of a bounty. And therefore it is
the business of the Government to see that all those conditions laid
cdown by the Fiscal Commission are rigidly carried out. I do not know
whether the Government has taken any action in the past in this direc-
+1om, but I would wish to draw the attention of the House at this stage
to the fact that those conditions are nof strictly fulfilled in this case.
The ~ Indian Standard Wagons have got the following directors at
present :

_ ““Mr. Turle, Mr. Scott Fairhurst, Mr. Nichol, Mr. Oswald Martin and two Indians,
Su" Rajendra Nath Mukherji and Mr. Bhuttacharji.”

I think we should have a majority of Indians on the board of a firm to
which we pay a bounty, as in the present case. Whenever we give a
bounty, it should be our duty to see that Indians have an adequate re-
rresentation on the board of directors.

Sir Walter Willson: Does not the Honourable Member know that the
whole concern is controlled and managed by Indians? ‘

Mr. Ghanshypm Dag Birla: I know the real facts very well. I know
that it is controlled by Sir Rajendra Nath Mukherji, but I want to be
assured that the board will be composed of a majority of Indians and
not Indian only in colour. Y

Bir, as regards apprentices, I might read the Tariff Board’s report
¢n page 26 where they show the cost of manufacture. This is what they
g8y :

““The salaries paid to Europeans amounted to Rs. 1.21 salari i
to Anglo-Indians and Indisns amounted to only Ra, '91,060."900 a0d the salarics paia
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I do now know what share has been taken away by Anglo-Indians,
although I take them as Indians. These figures, however, prove at
least one thing, namely, that Indans have not got a sufficient hand
«ither in the board or in the management of the "Company. I do not
know what arrangements have been made for the training of apprentices
but this is a matter to which I should like to draw the attention of this
House. Sir, it must be made clear to the party concerned that where
the tax-payer’s money is spent, the conditions laid down by the Fiscal
Commission should be rigidly fulfilled not only in letter but also in spirit.

Now, Sir, there is one thing more which I wish to say. The Honour-
dble the Commerce Member was absolutely silent about the Hukum
‘Chand Steel Castings. Some of us have put in our notes in the Select
Committee and I expected that the Honcurable the Commerce Member
would say something on the point. Now, 8ir, 1 wish to make it clear
that I have absolutely no connection with this firm. I am neither s
share-holder, nor a director, nor a relative, nor a friend of the proprietors
of this firm. All the same, I think it my duty to support the proposal
«f the Tariff Board, simply because this is a firm which deserves protec-
fion, because this is a firm entirely Indian both in letter as well as in
spirit. Now, Sir, I do not like to say anything of what happened in the
Belect Committee, but all the same I must bring it to the notice of the
Honourable the Commerce Member again that Hukum Chand’s case is a
very strong one. The Tariff Board definitely recommended that this firm be
given a bounty at the rate of Rs. 2/8 per cwt. Now, it was remarked by
the Honourable the Commerce Member that there are two firms in the
field, and not the firm of Hukum Chand only. I am quite prepared to
admil the accuracy of the statement although my information is that
there is only cne firm and not two firms in the field. Even if there.
are two firms, I would submit that, just as you insist on the Railway
Board placing all their orders as far as possible within a certain limit
with the Indian manufacturers, it is but fair and just that vou should
ineist on the wagon builders too that they should place all their orders
for the component parts required by them only with the Indian manu-
facturers. T think this is a just and a reasonable request, and I hope
that Bir George Rainy will consider this matter very seriously and try to
help the firm as mush as possible. The firm does deserve protection and
a case has already been made out in its favour as could be seen from the
report of the Tariff Board. We all know that after two or three years a
very large démand for the component parts might epring up in India
and if at this stage we allowed the industry to die for want of sympathy,
the result would be that after two or three years we shall find ourselves
entirely in the grip of the foreign suppliers and this would be very in-
jurious to the interests of India. I was told informally that there have
teen serious complaints about some of the supplies of Hukum Chand.
In th3s_ connection, I might say that they have been supplying large
qu}nt}tms of axle boxes and similar things to the Railways and the total
rejections amounted to only 3 per cent. On the contrary, I have been
told that the Stores Department and the railway authorities from time
tc time wrote to Hukum Chands appreciating very much their work and
if they got anything it was praised. I can say therefore that this is a
case which the Honourable the Commerce Member should treat very
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gympathetically, and I hope he will do something on the lines of our’ re-
commendation. With these words, Sir, 1 support the scheme before
the House.

Mr. R. K. Shanmukham Chetty (Salem and Coimbatore cums North
Arcot: Non-Mubammadan Rural): Mr. President, in supporting the mo-
tion of my Honourable friend my task has been made considerably easy
by Teason of the fact that Government propose to accept the Report of
the Select Committee on this Bill. I would draw the attention of this
House to the circumstances under which we are called upon to legislate at
present. We are not at present legislating in order to protect an infant
mdustry or an industry which suffers from any unfair competition from for-
eign manufacturers. We are called upon to protect an industry which has
bteen fairly well established, as my Honourable friend Sir Walter Willson,
remarked. As a result of the evidence that was placed before the Tariff
Board, the Board found that under the stimulus of the bounty that this
House sanctioned, the Indian wagon industrv has established itself in &
position which enables that industry to compeie favourably with foreign
manufacturers. It is under these circumstances that we are called upon
to pass a measure of protection for that industrv. The need for protec-
tion of the wagon industry has arisen from the fact that extraordinary and
abnormal circumstances have come into existence. If the demand of the
hailway Board for wagons and underframes was normal, there would be
no necessity for giving any protection at all to the Indian wagon industry.
It is because of peculiar circumstances into which it is not necessary for
me to go at present that it is not possible for the Railway Board to keep
the plant of the Indian wagon manufacturers fully engaged for some time
to come that the need for protecting the industry has arisen in the pre-
.Sept case. There was a careful enquiry by the Tariff Board and Govern-
ment brought forward before this Hcuse a proposal to increase the pre-
sent revenue duty of 10 per cent. ad valorem to a duty of 17 per cent.
ad valorem. After very careful examination of the whole question, the
Sclect Committee thought that it would be undesirable to accept the recom-
mendation of Governrent in this matter. The Select Committee thought
that it would be setting up a very dangerous and undesirable precedent to
ask this House to give any measure of protection which is in excess of that
recoinmended by an expert Committee like the Tariff Board. It was mainly
for this rcason that the Select Committee were not in a position to accept
the proposal, and they recommended to Government and to this House
that the measure of protection recommended by the Tariff Board, if work-
ei out in the proper spirit, would be adequate to meet the requirements
cf the Indian wagon industrv. My Honourable friend, Sir George Rainy
said that there is a danger in accepting the recommendation of the Select
Committee and he very pertinently asked, “What if the Indian manu-
facturers refused to aceept the price which Government thought was rea-
sonable?”’ in which case he said orders would have to be placed abroad.
Certainly there is this danger in the proposal made by the Select Com-
mittee, but I would submit that even the proposal brought forward by Gov-
ernment to increase the dutv to 17 per cent. is not frec from this danger.
The question what price would be a reasonable price which can be accept-
£d by the Indian manufacturers will depend upon the volume of the orders
placed with the Indian manufacturers. Thé Tariff Board found that if the
plént in the Indian’ wagon manufacturing firms is Kept working to a 80
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er cent. capacity then the 12} per cent. addition over the 1925 price
E'buld be adgquato to meet the requirements of the industry. The re-
quirements of the industry would therefore depend upon the volume of the
orders placed. My Honourable friend proposed to levy a 17 per cent.
ad_valorcm duty and T have been advised that even the 17 per cent. ad
valorem duty would prove inadequate under certain circumstances. The
measure of protection based on the formula worked by the Tariff Board
was on a basis of 80 per cent. capacity of the plant. If the volume of
orders placed by the Railway Board is to keep only 50 per cent. of the
cupacity of the plant, then the measure would be 16 per cent., and if the
orders were only 40 per cent. of the capacity, then the measure of pro-
tection required would be 20 per cent., so that if the Railway Board were
in a position to place onlv orders which would keep the plant working only
to its 40 per cent. capacity, even the 17 per cent. dutv would not meet
the requirements of the case, and the danger that myv Honourable friend
anticipates in the proposal of the Select Committee would also arise in

that case.

Bir, in spite of this danger, which T confess is lurking in the recom-
mendation the Belect Committee, and which to some extent lurks in the
proposal of the Government, the Sclect Committee thought that on the
whole it would be well advised to stick to the recommendation of the
Tariff Board. I know that in giving effect to this recommendation my
Honourable friend will be undertaking a verv grave and a very serious res-
ponsibility. As my Honourable friend Sir Walter Willson pointed out
the wagon industry in India is in the hands of practically three firms, and
while on the one hand Government must see that the price given is enough
to keep the industry alive, thev have on the other hand the grave and
serious responsibility to see that the price paid is not too heavv a cost to
the Indian tax-payer. ' o .

Sir, my Honourable friend Sir Walter Willson, drew attention to the
difficulty which Indian manufacturing firms feel as a result of the present
system and time of placing the orders, and T have been told that if, as
in this vear and the last, orders are placed at the end of March. it is im-
possible, owing to the time taken in obtaining raw materinls from Tata’s
and certain fittings from England, to effect deliveries before the following
September, and as all orders must be completed bv the end of the follow-
ing March, it is impossible to work more than 7/12th of the annual capa-
city of the plant. T hope that in view of this difficultv experienced
bv  the wagon manufacturers, myv Honourable friend the Financial
Commissioner, would examine the whole question aboat the time of placing
orders, 5o as to enable wagon manufacturing firms to work to their fullest
capacity poseible. : ' -

A good deal has been said in this connection about the manufacture of
carriage underframes, which the railway administration propose to under-
take in the newly acquired Peninsular TLocomotive Works. Sir Darcy
Lindsay had some very interesting questions on this point the other day,
and we found from the answers given by the Financial Commissioner that
in_addition to the cost of purchasing the Peninsular Locomotive Works.
Government have launched on a scheme of extending the plant of the

Jorks in order to enable the railwav administration to undertake the manu-
T_'{l_'c'ture of underframes. If the railway administration thinks {hat it would
e possible to manufacture carringe underframes at more favaurable rates
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than can be supplied by private individuals, then 1 for one will not qual:rgl
with any such undertaking. But, Sir, we cannot deal with the question
of the manufacture of carriage underframes in that isolated manner. The
manufacture of carriage underframes in the Peninsular Locomotive Works
has got a very important besring on the question of protecting the Indian
wagon industry. I pointed out at the very outset that the price that has
to be paid to the Indian manufacturer will depend upon the volume of
orders placed by the Railway Board. If the Railway Board is in a position
tu keep the plant of the Indian industry fully engaged, then they can get
wagons and underframes at a cheaper price than if the orders placed are
small. Under these circumstances I would ask my Honourable friend the
Financial Commissioner to examine the question from this point of view;
would it not be worth while by placing more orders dbr carriage under-
frames and wagons with the Indian manufacturer to reduce the price paid
for these things rather than undertake the manufacture of carriage under-
frames in the Peninsular Locomotive Works? This system of pooling is
well known in industrial concerns. In times of overproduction and indus-
{rial crises manufacturers do combine and resort to this device. If they
furd that it would pay them to keep certain works closed down and to
utilise the plant in the other works to their fullest capa-
city. it pays all those concerned in the industry to adopt this method
rather than to keep all the works open.

Sir Victor Sassoon (Bombay Millowners Association: Indian Commerce):
Sir, the Honourable Member appears to be addressing me personally. I
am not the Finangial Commissioner or Member for Railways.

Mr. BR. K. Shanmukham Ohetty: I thought my Honourable friend was
an authority in these matters and I was paying him a compliment. Now
I would ask my Honourable friend the Financial Commissioner to examine
the question from this point of view, and probably as a result of an exami-
nation he may find that it would be worth while to place all the orders for
the manufacture of underframes and wagons with the Indian manufac-
turer and thereby reduce the ultimate cost to the Railway Board.

These Sir, are a few of the observations which I wanted to make on
this point. As I stated at the outset this House is no doubt asking the
Government to undertake a very great and serious responsibility, and I
have no doubt that in.discharging that responsibility my Honourable
friend the Commerce Member will keep in mind the twin objects of keeping
alive the Indian wagon industry until the requirements become normal and
at the same time not to purchase this at too heavy a cost to the Indian
tax-payer.

. 8ir Darcy Lindsay (Bengal: European): Sir, I think my Honourable
friend Mr. Shanmukham Chetty has hit the bolt on the head, if I may
express it in those terms, when he refers to the danger of competition
on the part of the railway administration themselves in manufacturing
underframes at the Peninsular Locomotive Works. MTr. Chetty, Sir, clearly
gave his view to the House about the dangers of this competition and that
if the other manufacturers of wagons and underframes were not kept
fully supplied with orders their prices must rise. I think he quoted
figures of 60 per cent. of capacity and 80 per cent. of capacity. Now, as
far 2a I understand the position, if the local industry is supplied with any-
thing up to 80 per cent. of their capacity, they do not want any protection
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at all. But if, on the other hand, they are going to meet with competition
on the part of Government then their prices will have to rise and they will
be in danger of losing orders with competition from Europe. If, there-
fore, the Railway Board will take a sympathetic view of the position and
«ither not commence work for two or three years to come at the Peninsular
Locomotive Works until they have ample orders to place for all, then I
think we will be giving this industry all the protection that it needs. And
again, Sir, it appears to me if they adopt that course it will be a distinct
gain to the Railways themselves. The local industry will be able to com-
plete their orders at a considerably lower cost if they are working to an
80 per cent. capacity than if they are only working to a 60 per cent.
capacity ; so what the Railwayg may lose in keeping the money idle on the
Peninsular Works they will gain in the lower prices they will be paying for
the supplies from these other manufacturers. I very much question, Sir,
whether the Tariff Board took this point of view into their consideration
when they issued the Report and therefore did not put forward the recom-
mendation as presented to the House by the Honourable Member to
increase the impcrt duties which a great upholder of principle, Sir Walter
Willson, told the House the Select Committee would have nothing to do
with. T very much doubt as I said whether the Tariff Board knew of this
impending competition on the part of the railway administration.

Sir, there was one remark that fell from my Honourable friend Mr.
Birla to which I take exception. He was very insistent that if Govern-
ment gave any protection at all to any industry, it must only be to Indian
controlled industries. That is an argument that does not appeal to me
and I hope it will not appeal to all fair-minded people.

Mr. Ghanshyam Das Birla: 1 wish to explain, Sir, what exactlv T said.
I read the Government’s Resolution as put before the Assembly by Mr.
Chatterjee (now Sir Atul Chatterjee), and I said, not in respect of all
types of protection but with regard to protection given in the shape of 3
bounty, subsidy or concession—and as in this matter protection amounts
to something like a bounty—I said we must insist that the conditions laid
down by the Fiscal Commission should be fulfilled by the parties concerned.

4 8ir Darcy Lindsay: I do not know that any particular formula was laid
own . . . .

Mr. Ghanshyam Das Birla: It has been.

8ir Darcy Lindsay: For the percentage of representation, but I am
sure that if my Honourable friend Mr. Birla will only purchase some shares
in these companieg they will no doubt offer him a seat on the Board.

Mr. Ghanshyam Das Birla: I do not care for any seat on the borrd.
I have sufficient business of my own and have no time to attend to the
other business of others.

Sir Darcy Lindsay: I have expressed my views and I hope the House
will have sympathy with me in that respect.

Mr. Ghanshyam Das Birla: I doubt that.

Sir Darcy Lindsay: In conclusion, Sir, I will ask the Honourable Mem-
ber to give us some assurance that until these ¢ompanies are really in a
position to work at a much fuller capacity than at present, the Railway
Boar%r will(}3 consider not commencing aperations at the Peninsular Locomo-
tive Works. '
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‘Mr. B. Das (Orissa Division: Non-Muvhammadan): Sir, though a full-
blocded protectionist, T am sorry to say that I rise to oppose the granting
of any protection to the wagon industry, although I know that any protest
‘from this side of the House and any opposition from this quarter will not
prevent the Government from having their Bill pass>d, as my Honoursble
friend Mr. Shanmukham Chetty has already given his full support to and
showered his blessings on the Honourable Member for Commerce and in view
of the unholy ailiance between the European group and my friends on the
right there is no chance for us to defeat this measure. Tt was only yesterday
that we on this side needed all the support from Mr. Chetty and his Party to
oppose the Government; and my friend Mr. Chetty was not there to
oppose the Government from his place over there, but to-day I find he
solemnly gives his blessings to a measure which without his support . . .

Mr. R. K. Shanmukham Chetty: On a point of personal explanation,
Sir. I came here tc support the Report of the Select Committee of which
I was a member. '

‘Mr. B. Das: That might be so, but without his support the Govern-
ment could easily carry the day.

My friend Sir Darcy Lindsay asked my friend Mr. Birla whether the
Fiscal Comnmittee specified the number of directors and the rupee capital.
I would refer my friend Sir Darcy Lindsay to a subsequent Report, the
External Capital Committee's Report, which was presided over by my
Honourable friend Sir Basil Blackett. I will quote from it for the edifica-
tion cf the House and to remind thbse who have forgotten what the recom-
mendations of that Committee were. I .am reading from page 15, Part
III, clause VI (a). This is what the External Capital Commitiee says:

**(m) Where the concession is general, as in the case of a protective tariff (and this
would include practically every industry in India, as a revenue tariff without a corres-
‘ponuing excise has a protective effect), it is impracticable to effect any discrimination.
No feasible suggestions for such discrimination have heen snggested to us, nor have
any occurred to us during our discussions. i

(#) Where definite pecuniary assistance. such as a bounty, is granted to any parli-
cular undertaking, we consider that discrimination is feasible, and we agree with
the Fiscal Commission and the Legislature that no such assistance should be granted
io any company, firm or person not already engaged in that industry in India unless

1. reasonable facilities are granted for the training of Indians, and
IT. in the case of a public company unless
(i) it has been formed and registered under the Indian Cbﬁlpaniea Act, 1913,
(ii) it has a share capital the amount of which is expressed in the memorandum
of association in rupees,

(iii) such proportion of the directors as the Government may prescribe comsists
of Indians.” )

Sir Victor Sassoon: Have Government prescribed the proportion?

Mr. B. Das: I am not holding you responsible. I am holding the
Government responsible for prescribing the number of Indian directors.

My friend Mr, Birla gave a list cf directors of a particular company
where he found only two Indians as directors. I do  not know whether
‘Government are thinking of giving further profection to that ecncern and
i 80, whether they are going to specify what will be the number of Indian
directors on the board cf that company. I do not know ‘if Jessop and
Company is a company registered in India nor do I know whether they
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have any Indian directors. The same remarks apply also {o the Indign-
Wagon Munufacturing Co., and I do hope that, when the Honourable
Sir George Rainy rises to reply, he will enlighten ug in the matter. T am
particularly grieved, because as I mentioned the other day the Tariff Board
whose present President Mr. Ginwalla happens to be a former Member of
this House does nct take any cognisance of the External Capital Ccm-
mittee's Report. Nor does he care to inquire into those matters which
have been unanimously recommended by a Committee which was presided
over by my Honourable friend Sir Basil Blackett . . . .

Mr. President: Hus the Honourable Member finished ?

Mr. B. Das: No, Sir. As the External Capital Committee’s unanimous
recommendations are not being satisfied by any of the companies that seck
protecticn, I am of the opinion that none of them should receive any pro-
tection. Here, Sir, my friend Mr. Chetty and some Members on my left
have been making remarks that the Peninsular Locomotive Company, which
the Government have purchased at an enormous cost, should be either -
shut down or that it should pool its production with the wagon
companies managed by private firms. I consider it absurd that the Govern-
ment should combine and pool their resources with private manufacturing
concerns, it does not matter how big magnates may be the owners of these
private concerns. I know the Indian engineering industries are not properly
developed yet in India, and even if they are developed, they ere not under
the ccntrol of Indians. There are of course one or two finns whick are
under Indian control like the Hukumchand Electric Works. but such con-
cerns are not given any protection. Therefore, I hold that the Indian
wagon industry should not receive any protecticn when the concerns are
not under the control of Indians or when the recommendations set forth
by the External Capital Committee are not given effect to in those comn-
panies. I know the Railways have spent an enormous amount of money
in building their workshops and I hope these state-owned workshops and
those belonging to the Company-managed Railways will gradually begin
to manufacture wagons and underframes, but I will be no party to the
suggestion that the Peninsular Locomotive Works should be shut down or
that the Government should buy up any of the other private concerns.

.. Sir, before proceeding to other matters, I will just refer to one point,.
Since the subject was discussed on the floor of this House, I have received
certain letters from the party who has acquired the Indian Wire Products
Company of Jamshedpur, from the Government of Bihar and Orissa who
happened to be the debenture holders of that company. That party
acquired this firm with the idea that the protection for manufscture of -
wire nailg will continue and they will be able to manufacture them in this
country. Unfortunately, Government by removing this protection are
leaving that particular firm in a helpless condition. I do not hlame the
Government so much as I blame the Tata Iron and Steel Companv because
in 1924.they gave a promise that within three years they will instal
machinery and plant by which thev will be able to manufacture wire rods
to supply to this Wire Products Manufacturing Co. But even now I find
in the evidence of this particular report they say that they will-still require
another three years. I think an eminent firm like the Tata Company
should not be so very vague in their remarks and in their decisions, because
they are instrumental in the failure of a subsidiarv industry on which lerge
sums of mcney were spent. Sir, this Indian Wire Products Company.
which was started with a capital of 40 lakhs, T am' ‘told, is being purcéhasé:l
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‘by the present owner at a very small sum of about 8 to 4 lakhs, and I think
that if Government were to continue the system of protection for wirg
nails, then Tata’s will be forced to keep to their promise to install machinery
-and plant to manufacture wire rods, and if Government will abolish the pro-
tection, Tata’s will say that no responsibility lies on them and as Govern-
ment do not give protection to the wire nail industry, they are not going to
spend much capital for the manufacture of wire rods and other things.

Sir, 1 now come to the Hukumchand Electric Works. 1 was going
over the evidence before the Tariff Board, and I find there is an insinuating
way of cross-examination by which it was suggested that there was no
Europeanisation in the Hukumchand Electric Works whereby efficiency
-guffered. Now. I know what Mr. Ginwala’s policy is. There is
no Europeanisation in the particular works, so that the company will not
‘receive protection, while we on this side claim that whenever there is
Indiar capital and Indian management in a company it should receive ail
the assistance possible from Government. I think Indians have shown
great sbility in the management of engineering concerns. The other day,
thanks to my Honourable friend Mr. Fazal Ibrahim Rshimtulla, we saw
-an exhibition of certain films of works done by engineering firms under the
-eontrol of Messrs. the Tata Construction Works, Ltd., of Bombay which
are entirely managed by Indians, carrying out great engineering works
such as tunnelling and bridge, works done under exceptionally difficult
circumstances. From the way in which these works are carried out by
Indian firms of contractors and engineers for the Railway Department, of
which the Honourable Sir George Rainy is the head, he ocught to know
that Indians can manage with as much efficiency as foreigners’ manufactur.
ing concerns too, and hence I object to the insinuating way of cross-examina-
tion by which it is suggested that work suffers in efficiency because there
are no European foremen or supervisors which is really absurd; and who
knows that that may not be one of the reasons why the Hukumchand
Electric Works did not get any protection.

I know my proposition will not meet with support under the circum-
stances I narrated at the beginning of my speech. But I believe no case
has been made out to protect the Indian wagon industry. It is only in
name that the Indian wagon industry is “‘Indian’’; only a few Indian
labourers are employed, and there are no Indian engineers or Indian
directors except one or two in one particular company

.....

Sir Walter Willson: That is not a correct statement.

Mr. B. Das: I should like to hear from the Honourable Member later
-on to the contrary, but I want the Government not to be influenced even
‘by my friend Mr. Chetty or by my friend Sir Walter Willson and never
to allow their resources to be pooled with companies which are owned by

private parties, it does not matter how big they are or what their influence
-might be.

Mr. ¥. W. Allison (Bombay : Nominated Official): I move, Sir, that the
~guestion be now put.

‘Mr. President: The question is that the question be now put,
"The motion was adopted.
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Mr. President: The question is:

“Thatt the Bill to provide for the modification of certain im duties relating to the
ieon of the steel industry in British India, as reported by the Select Committee,

telxen into consideration.’

#The motion was adopted.

«Clause 2 was added to the Bill.

'_[.:‘('ne Schedule wag added to the Bill.

C'lause 1 was added to the Bill.

"The Title and Preamble were added to the Bill.

- * The Honourable Sir George Rainy: Sir, I move that the Bill, as
amended, be passed.

I should like to say only two words before I sit down. I have listened
to a very interesting discussion on a number of points, but I do not think
it would te desirable that I should attempt to go over the whole field
which Honourable Members have traversed. At the same time I would
assure Honourable Members that every point that has been brought up-
will receive attention and will be examined. On one particular point raised
by my Honourable friend Mr. Birla I will add a word or two. He drew
my attection to the note which was appended by certain members of the
Select Committee to the report of tha$ body regarding the possibility of
imposing & condition in placing orders for wagons, that the wagon-building
firms should use Indian made castings. I have already had that question
under my consideration and I shall consider it again. -But I am sorry fo
say that at present I find very great difficulty in giving effect to that
recommendation. It always comes back in the end to this, that in order
to give effect to it, the Government of India would have to do the very
thing which they have decided they cannot do, and, unless that fundamental
objection can be removed, I am afraid it will be very difficult indeed to
give effect to that suggestion. I thought that in justice to this House and
to the members of the Select Committee who signed that note it was neces-
sary to say so much.

Mr. Presideat: Motion moved . . . .

Mr. K. O. Neogy: Sir . . . .
Mr. President: Is there a point of order?

Mr. K. 0. Neogy: I wanted to speak on the motion.
Mr, President: Motion moved:
““That the Bill, as amended, be passed.’’

Mr. Kelkar.

‘Mr. N. O. Kelkar (Bombay Central Division: Non-Muhammadan Rura!j:
8ir, it is perhaps as well that what I have got to say should be said at
thie the final stage of the Bill, rather than on the second stage, because
1 did not want to oppose the Report of the Select Committce, nor had I
put down an amendment to modify the Report of the Select Committee.
T just want to contribute a point or two about the nuts and bolts industry
sbout which not one word was said in this debate by anybody. It was
not a little amusing to me to find that all the speeches made on the second
stage of the Bill related to somothing which had practically dropped out
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from the operative provisions of the Bill. On one side and on th.e other
speeches were heing made in support of or against the granting of grotec-
tion to the wagon industry which really does not figure at ell in the' Bill
itself as recommended by the Select Committee, and all this verbiage was
in my opinion a waste of time. It was a case of so many funeral oratijns
made upon a dead subject, and though the subject may perhaps be regpur-
rected, it might be resurrected in another form and under various on-
 tingencies about which we do not know anything at all at present. Thiere-
fore, | think it would have been better if somebody had said a word al>out
an item which does actually figure in the Report of the Seleet Commiti‘ee,
and that is about the nuts and bolts industry. I entirely agree with pre-
vious speakers who have said that the Government ought nct to give any
protection to industries which have sufficiently established themselves. But
the same iz not the case with the nascent industry of nuts and bolts.
It is 2 small industry. It is being started and carried on with a small
- caprtal by small industrialists, and its products are not so very largely in
demand by the great industrial organisations or workshops, and therefore,
this is the time when sufficient protection ought to be given to it. The
nuts and bolts business shared a somewhat curious fate at the handg of
‘the Select Committee, not because some members of the Select Committee -
~would not have liked to go further than they did in giving protection to
the nuts and bolts industry, but because they found that they might be
estopped by what they were doing then in respect of another matter in the-
-same Selecth Committee. The position was this. The Tariff Board had
recommended a certain measure of protection to the wagon industry.
"Now, the Commerce Member wanted to go one better and he
embodied his proposals in the Bill. The Select Committee did
not like the idea of the Commerce Member showing special favour to
this particular industry. Therefore, they had to put their foot down.and
say, ‘* We shall not allow you to go further . And what was the reason
they alleged for not going further? Naturally they had to rely upon the'
deliberatc and considered recommendations of the Tariff Board and there-
- fore theyv.said, ‘* This is the recommendation of the Tariff Board. It is
a wel’ considered recommendation and we will abide by it. We will not
allow vou to go further ”. Then came before them the question of pro-
tection to nuts and bolts. In that case also there was a deliberate recom-
mendation of the Tariff Board, and therefore some members of the Select
-Committee obviously found themselves face to face with their own
plea which they had taken up in another respect and they were prevented by
8 kind of estoppel from giving that protection to the nuts and bolts industry
which they might have otherwise liked to give. So it happened that what
might have been done could not be done and the Select Committee, I
suppose, did not give a further protection to the nuts and bolts industry
-on the obvious principle of equality of treatment. Of course, equality of
treatment is apparently very good, but really it is not. What the Select
Committee apparently said was like this. If there are & number of
passeangers driving by the same common omnibus, then the driver cannot
impart to one set of passengers ‘'more speed than he can do to the others.
‘8o, on a parity of reasoning the Select Committee said, *“ If we canmot
give more protection than that recommended by the Tariff Board in the
case of one industry, we cannot also go further than the recommendations
-of the Tariff Board in the matter of giving protection to another industry.’’
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But T think the Select Committee migh have gone a little deeper into the
merits. As has been admitted, the fortune of the wagon industry has
: dlready been made. The industry has been very well established. and on
that very ground some people are opposing not only the furcher protection
that is proposed to be given but even the measure of protection that is
already enjoyed by this industry. But that is not, as I said, the case with
the nuts and bolts industry which is quite a new one in this country.

I will try to put the case of the nuts and bolts irdustry as was presented
to the Tariff Beard,—if not the whole case—by one factory. I will just
read out a few sentences from the representation which had been made to
the Tariff Bcard. The case for the nuts and bolts industry, shortly put,
is this:

‘At present the Continental mild steel bars required for the manufacture of bolts
and nuts can be imported at Rs. 82 per ton, c.i.f. Bombay, and the bolts and ntrts can
also be imported at approximately Rs. 200. . . . The protective duty on steel is Rs. 37
per ton, which means that there is a daty of nearly 45 per cent. on the raw materials,

‘while the proposed dut%'son bolts comes to 20 per cent. It will thus be seen that the
Taw material 1s taxed per cent. more than the finished products.”

Then there are other grievances. Some companies had asked at least for
a rebate of the import duty that had been paid on raw materials. That
request was refused and the position has beg: aggravated because it will
be seen that since they made the application for rcbate on the import duty
the exchange has gone up and the importers of Lolts and nuts are at an
advantage of about 12 per cent. owing to the new ratio.

I wanted to bring these facts to the notice of the Commerce Member
maot in the hope that he might be able to do anything directly to the nuts
and bolts industry at this stage, because there has teen an unanimous Report
of the Select Committee in which they did not agree to go further than the
repogt of the Tariff Board.......

Mr, Fazal Ibrahim Rahimtulla (Bombay Central Division : Muhammgdag
Rural): This point was considered by the Select Committee.

Mr. N, O. Kelkar: Nor was there any use in my opinion in putting down
an amendment to the Report of the Select Committee at the fag end of
this Session because there is practically no hope of that amendment being
carried, but there is something which I may recommend to the Commerce
Member, that can be done in the interest of this new industry of nuts
and bolts, and I take that line because he adverts in his own mind to do
something to give further protection to the wagon industry, if not directly
through {kis measure, but by some other measure and he still adheres to
the idea of some Resolution being moved by taking advantage of which he
might be able to give that further protection. But if he can do something
like that in respect of one industry, I think he might follow up the same
line in the case of the nuts and bolts industry, and J will specifically
put before him two or three points in this connsction which may perhaps
help him, if you cannot give higher protection. What they ask for is, point
by point, that a reduction in railway freight on raw materials and finished
products to the extent of 75 per cent. be given. that the Government and
‘State Railways should place their orders with them to the extent of their
capacity and that their stuff should be purchased, leaving a margin of 15
per ceat. profit to the company, or that a rebate of Rs. 20 per ton in cus-
toms duty should be-given on the material purchased by them for the
manufacture of nuts and bolts. The Commerce Membet is fortunately also



1858 LEGISLATIVE ASSEMBLY. [21sT Mar. 1928.

{Mr. N. C. Kelkar.]

the Member for Rax]ways and therefore, if he is so minded, he can give
gem the coneessicns which the nuts and bolts industry have asked aé
s hands.

Mr. K. C. Neogy (chca Division: Non-Muhammadan Rural): I should
have kked my Honourablé friend the Member in charge to reply to at least
one point which was raised in the debate and that was with regard to the
Indian character of the directorate of the different companies which stand:
to gain by this measure of protection. My Honourable friend Sir Darcy
Lindsay expressed his dissent from the views expressed by my friend Mr.
Birla on this point, but I am afraid my Honourable friend is too late by
at least four years, because this principle was not merely laid down by the
External Capital Committee, as has been pointed out by my friend Mr.
Das, but has been endorsed by this very House itself, and it forms a pro-
minent feature of the Protection Act of 1924 under which bounties had been
paid so long. One of the conditions which the Protection Act of 1924 laid
down was that any new company to derive any benefit under the scheme
of bounties, must have a rupee capital and that such proportion of the
directors as the Governor General in Council has by general or special
order prescribed in this behalf shall be Indians. Now, Sir, I do not know
why my Honourable friend the Commerce Member has not answered the
query that was made on this point by the Honourablz Baronet from Bombay:.
I do not know what the exact position is. Have the Government of India
‘taken any action under the provision of this particular clause? If they have,
then we are entitled to know the proportion of Indian directors which Gov-
ernment have prescribed. Now, Sir, the Honourable Member might say,
‘“Well, technically we are not giving any bountizs’’. It may be that the
bounties in the present circumstances will not come out of the general
revenues as under the Protection Act of 1924, but all the same, in so fas as
veu ere asking the Railways to give a measure of preference to the Indian
manufacturers of wagons, you are practically shifting the burden of finding
the amount of the bounties from the shoulders of Sir Basil Blackett to the
shoulders of Sir George Rainy himself. The bounties will in future come
out of railway revenues instead of general revenues. That is all the differ-
ence as far as I can see. Now, Sir, this reminds me that it would have
been very useful if we had had a specific Resolution put forward by Govern-
ment recommending this measure of protection, because in that case we
might have tacked on these specific conditions, as we find them in the Pro-
tection Act of 1924. I quite recoenize the difficulties with which my Hon-
ourable friend is faced at the present moment, because it will involve
working out soma very intricate points of detail. But, Sir, I consider this
is & matter of great importance as a principle, because so far the protection
that has been accorded to anv industrv has heen recommended definitely
by this House, either in the shave of legislation when any legislation was
needed, or in the shave of a Resolution moved by the Honourable Member
in charge himself. That is to sav. the initiative was taken by this House
in every instance. In the ease of hounties, the Government would have
simply put forward a Demand for a Grant. but instead of doine that, what
thev had been doing was to move a Resolution in this House recommending
to the Governor General in Council that nrotection be eiven in the shape
of bounties to any particular industry. That is a privilece which I for
myself hichly prize, and a precedent in that matter having been set up I for
one would be very loath to depart from it. But I am prepared to accept the
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-assurance given by the Honourable Member in charge that the Resolution
will be brought forward next session. I do hope when he does bring for-
ward that Resolution he will tack on these conditions which we find in
the Act of 1924.

Now, Sir, there is another econdition to which 1 made reference on the
previous occasion, which laid down that a considerable proportion of the
materials to be utilized in the manufacture of a wagon shall be of Indian
origin. That again is a condition which we value very highly, because, Bir,
when we advocate any measure of protection in this House we bave not
#he nterest of any particular firm or firms in mind. What we desire is to
see that the protection which we seek to give to any particular industry
filters down to as many side interests as possible, so that that particular
industry may ultimately become absolutely self-supporting in the matter
of its supply of raw materials from Indian sources. On the last occasion
my Honourable friend Sir George Rainy, speaking on this question, pointed
out that even in the present circumstances it is the practice of the Rail-
‘way Department to see that a successful tenderer for wagons does utilize
Tndian materialg as far as possible. I will read out his exact words. He
said :

‘It is expressly stated that orders will be placed only with firms which satisfy the
Railway Board that a substantial proportion of the work will be done in the country
and that lockl- mianufacturers of parts which tenderers do not manufacture themselves
‘will be given an opportunity to quote.”

That is, as far as I can see, a sort of a pious general desire which the
Railway Board lays down. But what actually happens at the present
moment under the Protection Act of 1924, is that no payment of the bounty
on any single wagon is made ‘ill the authorities sre satisfied that in the
‘manufacture of that particular wagon a considerable proportion of the raw
materials utilized has been of Indian origin. This question was raised by
me i, the Public Accounts Committee as to how the different avthorities
satisfy themselves that this particular condition has been fulfilled, and a.
mots was circulated to us explaining the position. I will read out one parti-
-«cular paragraph from that note which will show the very stringent provi-
-sions that the audit authorities lay down for setiefying themselves that
this particular condition has been fulfilled. This is what the note says:

““The claim for, a bounty is supported by a certificate by the Director of Inspectian,
Todian Stores Department, to the effect that a substantial portion of the component
iparts has been manufactured in British India. This certificate is further supported by
‘s complete list of all the component parts of a wagon together with a note against each

component, part whether it has been manufactured in British India or imported from
-abroad.”’

8o there is a sort of history sheet sccompanying each wagon upon which
‘the payment of a bounty is conditional. Now, 8ir, I do hope the Honour-
-able Member realizes the very great difference between the conditions as
Taid down by the Railway Board and the conditions as laid down
by the Indian Stores. Department. What he said was that in
accepting a tender they considered favourably the case of those firms who
in future propose to utilise Indian materials for the manufacture of their
wagons. That is to say, it is a sort of general condition which is made
before the acceptance of a tender. I do not know what siteps the Rail-
way Board take to see that this particular condition is satisfied in respect of
each partioular wagon, as is done at present by the Indian Stores, Depart-
‘ment. I do hope, Sir, when the Honourable Member goes into this ques-
tion, he will see that the line of action taken by the Railway Board follows

o
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more or less the practice that has been set up »y the Indian Stores De-
partment in this matter.

Now, I do hope that the Honourable Member will not claim that he is
doing any very extraordinary favour to the wagon manufacturing industry
by ugreeing to this measure of protection. As far as I have been able to
‘see, the Railway Board have for sometime in the past followed a practice
of giving preference to British manufacturers.

An Honourable Member: No.
Mr. K. C. Neogy: I do not know whether that statement of mine is
challenged.

An Honourable Member: Yes.

Mr. K. C. Neogy: Well, is it? My Honourable friend evidently has
not read the evidence which Sir William Meyer gave before the Acworth
Committee in which he made a clean breast of the whole thing: he said
that the British producers were given a measure of preference. But let
me quote avother authority on this point. I have in my hand the report
on the conditions and prospects of British trade in India by His Majesty’s
Senior Trade Commissioner in India and Ceylon. This is for the year
1924-25. At page 101 of the report, the Honourable Member will find a
reference to the special temporary practice which had been in vogue since
the war of allowing some preference to British manufacturers of railway
materials and which is alleged to have been discontinued as "vbe result of a
despatch of the Government of India addressed to the High Commissioner
for India in London, dated December, 1921. I sghould like to point out
that even under the terms of that despateh, it is quite open to the High
Commissioner now to give a measure of preference to the British industries.
Sir, this is what is said—I am quoting from the despatch of the Govern-
ment of India to the High Commissioner:

*Departure from the principle of accepting the lowest satisfactory tender can be
justified only in cases when the placing of an order with a foreign firm, though tem-
porarily securing a cheaper article, might have the result of depriving the High Com-
missioner in future of a source of supply on which he might have to rely for complet-
ing further orders.”

There is absolutely no doubt, I take it, in the minds of any one bere as to
the particular country for whose benefit this exception has been laid down.
Sir, I am glad that Sir Darcy Lindsay is now in his seat. When I was
referring to his observations with regard to the Indianisation of the direc-
torate of companies he was not in the House. I am very sorry that his
remarks have been interpreted by some as an insinuation that Mr. Birla by
putting forward a claim that there should be more Indians nn the boards
of these companies, was perhaps indirectly canvassing for a directorship.. *

Sir Darcy Lindsay: I never said anything of the sort.

Mr. K. C. Neogy: I am very glad that he has removed this misappre-
hension. But I know it as a fact that Mr. Birla was for a time a director
of one of these companies which will benefit under the measure of protec-
tion that we are granting to-day, but he did not find it possible to continue
having regard to his numerous engagements. I do appeal to my Honour-
able friend Sir Darcy Lindsay not to think® that by putting forward these
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claims on behalf of Indians any Honourable Member of this House is
actuated by any personal motives at all. It is a fight for principle in which
we Indians are engaged, and I do hope European Members will desist from.
making any uncharitable assumptions.

Mr. N. M. Joshi (Nominated: Labour Interests): 8ir, I wish only te
make a few remarks and my justification for making those remarks, Sir, is
that 1 find that certain principles which are detrimental to the interests
of this country and which are also opposed to the decisions of this House
have now begun to be advocated in this House. Sir, several times the
Legislative Assembly has endorsed the principle »f the State management
of Railways, and the State management of Railways, in my judgment,
includes alsc the State management of the industries which arc essential
for Railways. (Hear, hear.) Unfortunately, I find. Sir, now some Mem-
bers belonging to the popular party advocating............

Mr. M. 8. Aney (Berar Representative): Only a few.

Mr. N. M. Joshi: . . . . advocating that the State instead of making
wagons and such other articles required for Railways in their own workshops
should purchase these from private workshops. Sir, this is against the policy
endorsed by this House and I hope, Sir. that this House will nct deviate
from the policy which it has once approved. It is curious, Sir, that when
the Government of India purchased the Peninsular Locomotive Company
there was no opposition to that proposal from any quarter; on the contrary.
I have found that questions were esked suggesting that Government did
not pay sufficient money to that Company. Now, it is strange that when
Government have purchased that company that people should suggest that
Government should not make use of that plant purchased by them at a
cost of Rs. 20 lakhs; and this ig done, strange to say, in the interests of
the comntry itself.

Sir Darcy Lindsay: Quite so.
Mr. N. M. Joshi: T am sure that the House does not think that it is in

the interest of the country that Government workshops should ke closed
and preference should be given to private workshops.

Sir Darcy Lindsay: It is not preference given to private workshops. It
will very likely reduce the cost of the wagons and underframes to Govern-
ment.

“Mr. N. M, Joshi: Well. Sir, that is not the experience of the Committee
which was appointed by the Government of India to examine the cost of
railway workshops and private workshops. The Raven Committee's Report
has made it quite clear that the cost in Government workshops is less than
the cost in private workshops.

Sir Walter Willson: Do you accept the Raven Committee & Report?

Mr. N. M. Joshi: There is another danger against which I wish to wamn
this House and that danger is this. Thers is clearly a suggestion now, and
it was admitted by Sir Walter Willson, that these wagon companies are
forming a combine and will thus have a monopoly and will try te exploit the
State by raising the prices.

 Sir Walter Willson: I did not say they would; I only indicated the possi-
bility.

o2
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Mr N. M. Joshi: There is the possibility of the prices being raised and
I want to place that possibility very clearly before the House I am not
against a monopoly if it is in the hands of the State; but a monopoly in
private hands is a great danger. In this industry of wagon muking there
is bound to be a danger or a possibility of a monopeiy being ereated. There-
fore, the right policy for Government to adopt is not to assist these three
wagon companies at all but to follow the policy of wait and see and T am
quite sure that as they secured the Peninsular Locomotive Company they
will be able to secure for the country these three wagon companies also.
Sir, that is the right policy for the Government to follow, namely, to acquire
the three wagon eompames and make all the wagons which thex want. 1
hope Government will not deviate from the right policy in this matter
and will follow the policy which is really in the interests of the people of
this country.

Sir Walter Willson: Sir, I really rise, in the first place, to make a per-
sona] explanation, which I intended to make in my first speech on this
Bill but forgot to do so and was ouly reminded when Mr. Birla spoke. In
accordance with my principle, I should declare that I have an interest, a
very small and trifling interest, in one of these wagon companies.

Being up, I want to say that I entirely disagree with Mr. Birla that
the taking into consideration of a salary bill has anything to do with whether
an industrv should be protected or not. If an industry is to be protected,
it is to be protected in the interests of the country and not merely for
wage earners or individuals.

I would like to say just one word in regard to an Indian character of
the directors. I differ entirely from my friends Messrs. Birla and Neogy
in what they have said about it. It is the right and the privilege of the
share-holders to elect their directors and that privilege should not bérinter-
fered with. Moreover, it seems to me that those friends are wasting the
time of the House in arguing the matter, because it seems to be so obvious
that, as the Income-tax Department always say, evasion is so very easy.
There would be no difficulty whatever in appointing one's cook and
khitmatgar to the Board as 2 Indian directors.

In regard to the utilisation of Indian materials as far as possible, on
principle, of course, one agrees with that, but you’ must not try and
tighten it up too much. If you do that, you could reach a stage where
& company started to work an industry could be forced to get its material
from a company that has just ceased to deserve getting its protection.

I do not wish to -develop any of these points at any length in view of
the lateness of the hour and because we are discussing a very short Bill.
I merely record my dissent to those remarks which have been made and

- I am quite sure that on some future occasion, my colleagues will be pre-
pared to take up these points in greater detail if necessary.

The Honourable Sir George Rainy: Sir, in replving this debate T onlv
wish to refer to what fell from my friend Mr. Neogy. The point he raised
was whether the same principles apply to the placing of orders in India
under this scheme. which has been put forward bv the Tarift Board, as
would have applied to the payment of bounties under the Steel Industry
(Protection) Act, 1924. I do not think there ig any difficulty at all about
that. I am quite prepared to give an undertaking that orders will not
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be placed under this scheme with any firm which would not have been
eligible to receive bounties under the Steel Industry (Protection) Act, 1924.
No previous speaker, I think, has brought out the point that the conditions-
laid down in section 5 of that Act, as to the share.capital, registration
under the Indian Companies Act, the number of Indian Directors and so-
on, only apply to a company, firm or other person not already engaged at
the commencement of the Act of 1924 in the manufacture of wagons and-
underframes. The only firms, so far as I know, whe have any chance of
receiving orders are the three firms which actually received bounties under
the Act of 1924. 1t is not at all likely that any new firm wil] start manu-
facture under existing conditions, so that it is not really a practical ques:
tion at the moment to consider how these conditions should be applied.
If, however, any new firm comes forward, Government wil] consider any-
tenders it may receive from such a firm, in the light of section 5 of the.
Steel Tndustry (Protection) Act of 1924. So far as T am aware, the
Governor General in Council has not as vet, acting under  that section,.
nrescribed the number of directors. etc., the reason being that. so far as
T know, the case for doing so never arose. '

Finally as regards the spare parts of wagons being made in India, I
believe that all the audit forms and certificates to which my Honourable”
friend referred, were drawn up by the Railway Board itself. I do mos
think there will be any difficulty in following precisely the same procedure
i that matter. I do not think I should be justified in. elaborating my
reply to the debate any further, but if I leave the remarks of some speakers
unanswered, I can assure them that all that has been said will be considered.

‘Mr. President: The question is:
ph ot
‘‘That the Bill, as amended, be passed.’’. e o

The motion was adopted.

The Assembly then adjourned for Lunch til} Twenty Minutes to Three
of the Clock.

The Assembly re-assembled-after Lunch at Twenty Minutes to Three
of the Clock, Mr. President in the Chair.

THE INDIAN TERRITORIAL FORCE (AMENDMENT) BILL.

Mr. 6. M. Young (Army Secretary): €ir, I move that the Bill further
to amend the Indian Territorial Force Act, 1920, for certain purposes, as
passed by the Counci] of State and as reported by the Select Committee,
be taken into consideration.

The main object of this Bill, Sir, is the creation of urban units in the
Indian Territorial Force and it is to that subject that T will address myself
principally.  Sir John Shea’s Committee found in the course of their in-
vestigations that the existing battalions of the Indian Territoria] Force do
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not provide a su_ﬂ?'lcient opening to the educated and professional classes
for service in a citizen army, and they also found that there was consider-
able feeling caused by the fact that whereas there was no such opening
for those classes in the Indian non-regular forces, in the Auxiliary Force
such an opening exists for persons of the same classes who are Europeans.
The remedy which they recommended was the creation of these urban
units in the Indian Territorial Force. Now, Sir, the terms of recruitment
and the conditions of the service that have been recommended have been
agreed upon, and in any case do not find their way into the Act itself;
they can be provided by rule. But there is one matter that has been very
snuch debated and has to be provided for in the Act. That is the question
«of liability for service. The provincial units, as they are called, of the
Andian Territorial Force have a liability for general service in India,
«extensible beyond the borders of India by general or special order of the
Governor General in Council. On the other hand, the Auxiliary Force
have a local liability only. On the question of gemeral liability of the

Indian Territorial Force I should like to quote some remarks which the
.Committee made. They said :

‘It cannot be asserted too vigorously that the true defence of India lies beyond the
borders of India, just as the Great War proved that the defence of the British Isles
lay across the North Sea. It is significant in this connection to- note that whereas
before the Great War members of the territorial army in England had a liability for
‘home defence only every member must now before enrolment acce’Ft a liability to serve
in any part of the world. We, therefore, hold that the Indian Territorial Force, if it
is to form a real second line to the regular army. must be available for service in any
theatre in which the defence of India may demand its presence. whether across its
land frontiers or overseas. Indeed, we would go so far as to maintain that unless
the Indian Territorial Force has such a liability for service, its military value_is not
sufficient to warrant expenditure upon it from.the military budgzet.” A

That was the view of the Committee, and it is accepted by Govern-
ment in so far as it refers to a force which is intended to be a second line
to the regular army. But the Auxiliary Force and the proposed urban
units of the Indian Territorial Force are not intended to be a second line
to the regular army in the same sense as the provincial battalions of the
Indian Territorial Force. The reason does not arise out of any racial ur
theoretical distinction, but is simply a practical differentiation following
apon the class and status of the person who serves in the unit, of which-
ever kind it may be. The Auxiliary Force is recruifed in some provinces
almost entirely from Government servants who, in the event of war, would
have to continue in their occupations under Government, or if found fit
for militarv service, could only be spared for service in the immediate
vicinity. Another section of the Auxiliary Force is composed of business
men in the largest of our cities, who belong to firms which have to carry
on in time of war. It would be impossible for employers of those firms
to allow their employees to join forces which would be drafted away bodily
10 the front in time of war. Tt is of course quite reasonable to expect them
to be able to give up a proportion of their staff, just as Government in
time of war can send a proportion of its civi] officers to go and fight; and
the training of those officers in the Auxiliary Force in peace time would of
course materially enhance their value in war. But, as I say, it would
not be possible for people in those walks of life to join battalions which
would be taken away bodilv in war time.
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The same thing will apply to these proposed urban units of the Indian
"Territorial Force. We propose to draw upon the professional class—people
whose avooations are such that they cannot, all of them at any rate, go
away and fight in time of war. .

Now, two of the Local. Governinents have made remarks on these points
which I think are worth while quoting here. The Government of the
United Provinces said as follows:

““The Committee for reasons stated in paragraphi 6 of their report say that the active
section of the Indian Territorial Force shonld be regarded

(1) as a means of imparting military and patriotic ideals to the non-martial
and familiarising them with mrlitary training and service,
(2) as a second line to the regular army, its functions as such being to relieve
regular units for garrison duties, to reinforce the first line in time of war
and to be used in aid of the civil power.

The Governor in Council comsiders that these objects are incompatible. It is not
possible to combine an educational scheme with one for the formation of units of
weal military value. From the military point of view, it is indisputable that any
addition to strength should be of the highest quality obtainable and that no recourse
should be had to inferior material so long as the superior can meet the demand
<aused by expansion and wastage. . . . The urban units for similar reasons are
unlikely to be of -much military value. The period of training is too short for that.
But if it is accepted that their object is primarily educational and not military, they
-will be of great utility and from this point of view the expenditure on them will be
‘justified. . . . But if the urban units are to be definitely educational it will not
‘be desirable to impose on them a liability for |general service. It may be possible
to impose it later, but to insist on it ai once would bhe to handicap the scheme from
the start. The object in view is to familarise the educated classes with military training
and service and impart military and patriotic ideals to the non-martial classes. The
Tiability to general service would frighten many who would otherwise join and defeat
the object aimed at. Moreover this liability would have no real value from the
militagy point of view.”

The Government of Bombay said as follows : . o

. "“This Government is prepared to concede that so far as concerns the provision
-of a practical second line to the Indian Army, of immediate potential use, the
proposals of the Committee are unexceptionable and that if the military budget of
India is not to be burdened with training units which are not likely to prove in the
-early future of any practical use in emergency, then no units should be embodied
which. are not liable for general service. At the same time it must record its opinion
that to adopt this policy would, so far as this Presidency at least is concerned,
Tesnlt in one important respect in a fiasco ‘which will react most unfavourably on the
«credit of Government in India. The imposition of the liability for general service
on those units which are recruited from the -Indian races and classes which have
for centuries constituted the war-like forces of India would probably have little
etfect on recrnitment and I am to say that with regard to the Provincial Units this
Government accepts the views of the Committee But thow other races described
by the Committee as mon-martial woeunld. in the opinion of the Government, refuse to
-accept ary such lighility.” C

Now, Sir. Honourable Members are aware that the Committee recommend
that every branch of the Auxiliary and Territorial Forces should be liable
for general service; and. as will be seen from the ‘extracts that I have read
out, the feeling of local Governments is that if a general liability were
imposed upon the urban units there would be a grave danger of their never
really getting started. The reason lies in the nature of the mvocations of
the 'people whom we hope to get in thes: wunmits. Thev will be
in exactly the same situation as regards liability as the Auxiliary
Force, and meanwhile the Provincial Battalions will remain on their present
footing -of liabilitv. that is, fom general service.
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Now, fir, I wish to turn to one or two other points mentioned by the
Select Committee. The Select Committee have strongly urged upon the
Government that they should take all possible steps to establish at once
at least one urban unit in every Govermor’s provimce, in order to provide
reasonable facilities for enrolment to all persong wishing to join these:
units. Sir, the Government accept that proposal in principle, without
any hesitation. The reasons why we recently started with only three units
are, firstly, expense and, secondly, that we have no recommendation, or had
then no recommendation, from any quarter for starting urban units in.
other places. Since then we rave had recommendations from public bodies
w Bengal for the foundation of an urban unit in Calcutta. That matter
is now under discussion with the Local Government. If the Local Gov-
ernment recommend the formation of this unit, it will be formed as soon
as funds can be provided: and the same applies to any other province:
in which, so far. there is no proposal to establish an urban unit.

Another point that the Committee recommended was that we should’
provide in the urban units an opportunity for boyvs between the ages of 18
and 18 to serve as cadets without liability for actual military service. This
is what is done in the Auxiliary Force. Boys from 16 to 18 can serve in
the Force without any liability. The Government are prepared to accept.
that recommendation, and will do this under the statutorv rules.

The last recommendation of the Select Committee that I shall deal
with was that the Governor General in Council should consider the ad-
vigability of appointing a Central Advisory Committee to advise him on-
matters connected with the administration of the Territorial Force gener-
ally. Sir. when the Government of India say that they will consides the-
advigability of doing something or other. Honourable Members generally
heave a sigh, and after about 18 months ask us patiently what stage that
consideration mav have reached. On this occasion the consideration stage-
ia complete, and Government have decided to appoint a Central Adviso:
Comniittee. I take it from an amendment down on the paper that it will’
be suggested that provision for this Committee should be made in the:
Act itself. T do not think. Sir, that that would be necessary. There are
various Advisory Committees to various Departments of the Government
of India which are appointed under executive order and there is no reason
why an Advisorv Committee to the Army Department on these matters
sliould not similarly be appointed. There is this further consideration that
while the provincial and unit advisory committees provided for in the Act
have definite functions in relation to definite units. the functions of the-
Central Committee will be purely advisorv and general. For that reason,
inasmuch as the Government have undertaken to constitute the Committee,
T think that it would be unnecessary to introduce a new provision into the-
Act. T have nothing more to say at this stage.

Sir, I move.

Pandit Hirdsy Nath Kungru (Agra Divigion: Non-Muhammadan
Rural): Sir, when this Bill war last before the House, Honourable Mem-
bers on this side urged that it shouid be referred tn a Select Qommittee
for several reasons. As the Honourable Member in charge of the BilF
has pointed out, this Bill has been placed before the House in order to
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remove all racial distinctions between the Indien Territorial Force and
the Indisn Auxiliary Force and to give the professional and urban
classes the same opportunities in military training as are at present
enjoyed by men who are entitled to join the Auxiliary Force. In the
discussion that took place a few days ago it was pointed out that under
the Auxiliary Force the minimum age of enrolment was 16 dnd that
enrolled persons between the ages of 16 and 18 were not liable to mili-
tary service. The Indian Territorial Force Act contains no such provi--
sions and the age of enrolment is prescribed by statutory rules. 1
am glad to say, Sir, that this criticism has been paid heed to by Gov-
ernment and that they propose to place the Indian Territorial Force in
this respect on the same footing as the Indian Auxiliary Force. But as.
my Honourable friend, the Member in charge of the Bill, knows, under
gection' 11 of the Auxiliary Force Act, persons liable to perform military
service are divided into three classes according to their age, and for every
class a training suited to the age period involved is laid down under the
rules. The Bill does not provide for any =uch classification of persons
enrolled in the Indian Territorial Force or its urban units. I under--
stand that it will be possible to give the members of .the urban units of
the ' Indian Territorial Force the same opportunities as are at present
enjoved by members of the Auxiliarv Force under the rules. But I
should like to have a definite assurance on that point in order to feel
that this matter would be speedily given consideration to.

Another question which was raised at an earlier stage related to the
liability of the Auxiliary Force for military service. As we all know, the
Auxiliary and Territorial Forces Uommittee recommended that both the
Indifh Territor.al Force and the Indian Aurxiliary Foree should have the
same liability in regard to militarv service. This was a view which *was®”
Eir)tv_iorwm& with considerable force by several Members on this side.

ernment have however found themselves unable to aecept the re-
commendation of the Auxiliary and Territorial Forces Committee that
the Aukiliary Force should be liable to general military service. My
Honourable friend, Dr. Moonje, has, therefore, given notice of an
amendment asking that the liability of the Indian Territorial Force should
be reduced and should be limited to the confines of India. My Honour-
ablé friend, Mr. Young, read out to us many passages from the Report
<f the Auxiliary and Territotial Forces Committee . . . .

Mr, @. M. Young: One.

Pandit Hirday Nath Kungru: I thought he read out two passages..
Well, he read out a ‘passage from the Report of the Auxiliary and Terri--
torial Forces Committee impressing on us the wundesirability of reduc-
g the liability of the Indian Territorial Force. He pointed out to us-
that if the Indian Territorial Force was really to be a second line force
ita liability must be as general s that of the regular army. Now, I am
sure he is aware that the Auxiliary and Territorisl Forces Committee
took account of all the objections that could be put forward against the-
wievdvedthat the liability of the Auxiliary Force for service should be ex--
tended.
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“Its value as a military force, however’’,
-—say the Committee—

““‘is much reduced by its limited liability in that the military authorities are seriously
.handicapped by their inability to transfer its units from one point to another as they
may wish in the event of an emergency. A further disadvantage of its limited liability
lies in the fact that it encourages certain undesirable types of recruit to enter the
force who do not join from any desirc to become efficient soldiers, but from purely
personal and often pecuniary motives. We have had the evidence of senior officers
-of the Auxiliary Force that the presence of such men in the ranks discourages other
-and keener men with the result that the efficiency of the whole unit suffers.”

Later on, the Committee, referring to the fact that most of the mem-
bers of the Auxiliary Force were men who, by reason of their civil avo-
cations, were unlikelv to be able to serve outside the areas in which they
resided, observed :

“We feel that this attitude is not wholly correct. It is clear that the system of
“training should, within reasonable limits, be adapted to the civil avocations of members,
.and we have recognised this in our proposals for the formation of special urban
-territorial units for Indians of the educated and professional classes but the ultimate
liability for service must, in order to enable the military authorities to make the
fullest use in a grave emergency of all the available military forces, be governed by
-other considerations. . . We advocate that in future its function (that is, of the
-Auxiliary Force) shall be that of a second line to the regular British troops in India.”

Now, I am aware that the Local Governments are all opposed to this
i1ecommendation of the Auxiliary and Territorial Forces Committee but 1
-am bound to point out that there is not one of the arguments advanced
by the Local Governments which has not been considered by the Com-
mittee and repled to. If, however, after a full discussion of the Merits
-2of ¢he matter in question by the Auxiliary end Territorial Forces Com-
mittee, Government are unable to accept its view with regard to the
liability of the Auxiliary Force, I see no point in my Honourable friend
Mr. Young getting up and quoting its opinions in regard to the liability
-of the Indian Territorial Force. If we can depart from 1ts recommendations
.in regard to the Auxiliary Force, we can with equal propriety do so m
regard to the Territorial Force also. I am glad that my Bonouruble
friend Dr. Moonje has given notice of an amendment to reduce the lis-
+bility of the Territorial Force. If his view is accepted by the House,
:section 10 of the Indian Territorial Force Act, which allows the Gover-
nor General in Council to require the Force to serve bevond the limits
-of India by a general or special order, would have to be amended. I
bope that Honourable Members on this side of the House at least will
-accept the view which my friend Dr. Moonje will soon put forward.

With regard to permitting men between ‘the ages: of 16 and 18 ‘to en-
"ro} in the urban units of the Territorial Force my Honourable friend Mr.
Young said that that wa< a matter which could be dealt with under the
rules. 1 should be surprised if so long as seetion 5 of the Indian Terri-
torial Force Act remained in force Government could merely by rules
‘allow persons between the ages of 16 and 18 to be free from liability for
“military service. Personally T think that the law would have to be
changed in order to give effect to the purpose which both Members on
“this side of the House and Government have in view. I am therefore in
Aavour of the amendment brought forward by Dr. Moonje seeking:to
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<hange the law in order to make it clear that cadets between 16 and 18
shall not be liable to military service.

The most important questions however that arise in this connection
sre those relating to the University Training Corps and the urban units.
‘Now, I am aware, Sir, that my Honourable friend Mr. Young pointed
out that the Select Ccmmittee has recommended that at least one urban
unit should be established in every Governor's province but we all
Jnow that this recommendation cannot be given effect to unless funds
-are provided for the establishment of more urban units by the Finance
Department. 1 do not know, Sir, whether the Finance Department has
‘teen consulted in this matter and whether fhe view put forward by the
‘Belect Committee has received the approval of Government. My Honm-
ourable friend Mr. Young stated that with regard to Calcutta the recom-
mendation of the Select Committee was under consideration. T s=hould
hke to be assured tliat the matter is under consideration with regard to
other provinces also, and that Government would do their best to have
at least one urban unit in everv Governor’s province.

An important point which shouid be considered with regard to the
expansion of the urban units is connected with the fact that an arbitrary
limit has been placed upon the expansion of the Indian Territorial Force
by the Secretary of State. My Honourable friend Mr. Young, replying
to starred question No. 963, put by my friend Dr. Moonje on the 15th
March 1927, admitted that the Indian Territorial Force which included
the University Training Corps, was limited to 20,000. 1f it is meant to
make the urban units a reality and to give the urban and professional
classes the smmne opportunities of military service as are now enjoved by
the Europeans and Anglo-Indians, it is necessary that this limit should
be removed. I know that the size of the urban umits may be kept so
wmall that even when an urban unit has been established in everv pm-
vince the number of men in the Indian Territorial Force may sti#l be
within the limits prescribed by the Secretarv of State. But if you
really mean to provide an opportunity to the members of the urban
classer for receiving military training, the size of the urban units should
be such as to enable persons living at least within all important urban
areas to offer themselves for enrolment. The second point that I have
1o raise in this connection is that till last vear the strength of the Uni-
versity Training Corps was included in calculatng the strength of the
Indian Territorial Foree. Now, I do not know whether, in view of the
recommendation of the Auxiliary and Territorial Forces Committee that
Mo arbitrary limit should be ~et to the expansion of the University Train-
mg Corps, the original decision has been modified and the strength of the
University Training Corps will not be considered in determining the
strength of the Indian Territorial Foree. 1 understand that the Uni-
versity Training Corps will now be treated as a corps by itself and that
the limit of 20,000 will now apply only to the Indian Territorial Force
proper. which includes the urban and provincial units. If so, we shall
have at any rate in the immediate futnre an opportunity of making a
:bggmnin;z in the direction of having real urban units in the different pre-
vinces. But our full object will not be achieved s> long as the arbitrary
limit placed on the expansion of the Indian Territorial Force is mot re-
moved. At present it has to be rememBered that while the Auxiliary
¥orce contuins about 31,500 men. the Indian Territorial Force contains
only about 14,700.
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With regard to the University Training Corps the Auxiliary and Terri-
torial Forces Commttee recommended that:

“in order to attract suitable men to become officers and to enable them to make them-
selves efficient without pecuniary loss, officers of the University Training Corps units
should on first appointment receive commissions as second-lieutenants on a special list
of the Indian Territorial Force or in the case of Europeans and Anglo-Indians of the:
Auxiliary Force and should be subsequently seconded for duty with the University
Training Corps. They should be paid for any period spent in camp or in the course
of instruction.” :

Now, under clause 5 of the Bill before us, there will be two grades
of officers, senior officers and junmior officers. The senior officers will
hold King’s Commissions while junior officers will hold commissions
granted by the Governor General with Indian designation of rank. T
trust however that with regard to the University Training Corps this
course will not be followed. If the senior officers are men holding
King’s Commissions and the junior officers are men holding commissions
granted by the Governor General carrying Indian designation of rank, L
am afraid it will not conduce to administrative smoothness or efficiency.
There will be a great deal of friction and heart-burning. 1 trust there-
fore that the organization of the University Training Corps will be the
same as that of a British unit so that there may be no invidious distine-
tion made between officers holding senior and junior commissions.

Another important recommendation made with regard to the Uni
versity Training Corps by the Auxiliary and ‘Territorial Forces Committee:
was that :

“a special certificate or certificates of proficiency should in course of time be instituted
in University Training Corps units on the lines of the A & B certificates in officers’
training corps in England the holders of whieh should be entitled to a proportion of

rarkz in the competitive examination for, Sandhurst, provided they qualify in all the
subjects of the examination in which it is necessary for them to qualify.”

In another part of the Report the Committee recommended that the

Indian Territorial Forece should definitely be regarded as the foundatiom:
on which the Indian Territorial Force was to be built and said:

““where possible, officers for the Indian Territorial Force should be chosen from among
men who have had previous military training in the University Traiming Corps.”

These, Sir, are important points. I understand that they have been
vnder the consideration of the militarv authorities. But they involve
important questions of principle, and" I think it is necessary that we
should have clear and unambiguous replies from Government in regard
to all the matters that I have raised. The University Training Corps
is according to the Territorial and Auxiliary Forces Committee to be the
foundation of the national army of the future. It is therefote necessary
that it should be treated in such a way as to be attraetive to young memn
rarticularly in the Uxiversities and to be a means of spreading the ides
of militarv service amongst urban and professional classes. The success
of the scheme which has now been laid before us depends on the manner
m which the University Training Corps and the urban units are treated
by Government and 1 trust, Sir, that this pont will be borne in mind
hy Government when they come to take practical measures in order to
give effect to the proposals which are contained in the legislation now
before this House.
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The Revd. J. O. Ohatterjee (Nominated : Indian Christians): Sir, I beg
to support the motion which is before us. At the same time, Sir, there
are a few nemarks which I want to make on the subject of the general
policy that ought to be pursued if the Indian Territorial Force is goiug to
tulfil the objects for which it has been created. However excellent the Bill
may be, unless it is worked in the right spirit and the true spirit for which
it has been enacted, we feel that the real object for which this Force has
been created at the desire of this House will never be carried out, and I
want to show that so far it is quite clear that the main object, stated in
the Shea. Committee’s Report that the Territorial Force is a means of im-
Ppsrting military and patriotic ideals to the non-martial classes and of fami-
liarising them with military training, has not been carried out. = Sir, I
want to lay considerable stress on the words’ ‘‘non-martial classes,”’ and
I want to show that so far as the policy of those who control this Force is
known to us at the present time, it is clear that the non-martial classes
have not been brought into the units, except in the very small units known
a8 the University Training Corps.  Although I do agree with my friend
Pandit Hirday Nath Kunzru that the University Training Corps are going
to be, as it were. the chief foundation of a national territorial army, I think
that is not enough, because that can never be so large in size as to make
a real difference. But the whole object of bringing in the non-martial
classes so as to make a national second line, unless it is given effect to in
the wider units, will not be carried out, and for that reason, Sir, T ask your
permission to quote a very few extracts from the evidence given before
the Shea Committee by officers who are actually in command of territorial
units.

Major Cardew of the 11/18th Garhwal Rifles when asked as to what
type of men were recruited in the territorial regiments, said as follows:

‘&le is the same type of man that we get as regular soldiers.”

“Then again, when Major Grylls, Adjutant, 11/1st Punjab Regiment, was
asked the same question, he said:

““As long as they cannot l%at anything better to do, the class that is enlisted in
‘the regular Indian Army will always come in, but I cannot get a single man from
any other class. I have had absolutely no response whatsoever in any part of the
Punjab from classes which do not nominally enlist in the Indian Army.””

"Then again Major Name, Adjutant of the 11th/3rd Madras Regiment, says,
when asked if he made any particular effort to get into his battalion men
-of other classes than those that actually belong to the regular army:

‘I do not make any particular effort, but I did at first.”

Now, Sir, what I want to show from this is, in the first place, that so far
somethipg has happened which has kept away the non-martial classes from
coming into the Territorial Force, and something has also happened which
‘has kept away officers commanding these regiments from attracting these
men. It may be argued that, if men of this class do not come in, it is
not the fault of those who administer the Act or of those who com-
mand the regiments. I think, Sir. that therz is something more at
the bottom of all this. Why is it that even in the Punjab,
where there are so many martial traditions. and where vou have
excellent material in the urban classes, these men do not come into the

"Territorial Force. ~ The reason to my mind, and I speak from inquirieg from
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officers who are in the territorial regiments and from men who are
likely to enlist or who do enlist, is that the officers that are
appointed to command these regiments are taken from: the regular
army and due consideration is not given to the claimsg of the non-martial
classes when officers are selected in the Territorial Force. I do not blame
them in the least; It is not their fault. It is quite natural that they
should confine themselves to men who are either demobilised soldierg or
men who generally enlist themselves in the regular army and are therefore
known to them all their lives. 1t is also true that such men, especially the
demobilised soldiers. understand military discipline much more and give
very much less trouble. Therefore, these men are more welcome and the
officers commanding quite naturally do not go out of their way in search
of other men. But they ought to try and bring in the class of men for
which the Territorial army has been constituted.

Another very strong reason is that if we look at the personne] of the
Indian officers in the Territorial Force—and here I speak from my close
knowledge of one regiment in the Punjab—you will find that the Indian
officers there are largely demobilised officers holding the King’s commission,
or those who have retired from some other ranks, Such an officer knows
the class of men he has always dealt with and he appreciates that class
of men. 1 agked certain questions the other day and tried to bring out
one fact which I believe to be true to the best of my knowledge, namely,
that Indian officers who are drafted from the educated classes, men with
University training, posted to these territorial regiments find themselves ag
fish out of water in some of these regiments. They do not find the same
life there to which they have been used, because there they have to mix
with a large number of demobilised officers and consequently there have
been a good many resignations of this class of officers from the territorial
régiments.  Although I was not able to elicit full information by my
question, still the fact remains that there ig a great deal of grievance and
a good deal of dissatisfaction among this class of officer who has gone to the
Army at a good deal of personal inconvenience to himself. The result
is that most of the officers, being of the kind that I have described, those
come from the non-martial class, keep themselves back from enlisting,
What I want to plead for is that something should be done to bring in
the non-martial class, and if you do so, you will fulfil the object for which
the territorial army has been formed.

T also want to draw the attention of the House to the recommendation
made by the Select Committee to the effect that in every major province
there should be urban units. That, I believe, lies at the foundation of our
aim for the territorial army. So far, we know that Government propose
to create three urban units only, two of these are to be located in Bombay
and one in Madras. ’

Mr. B. Das (Orissa Division: Non-Muhammadan): And one in Bengal
also.

The Revd. J. C. Chatterjee: Not in Bengal at the present time.

Mr. B. Das: Do you mesn to say that Bengal is not fit enough for the-
territorial army? *
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The Revd. J. C. Chatterjee: T want to draw the attention of Govern-
ment to this subject. It seems to me more than surprising that a pro-
vinee like that of the Punjab should have no urban unit. If there ig any
province where an urban unit would, I believe, be successful, it ig the-
province of the Punjab where the educated and the so-called non-martial
classes do have very strong military traditions. It may be argued that at
a time when this decision was taken there were certain local conditions in-
the Punjab which made it rather difficult for the Government of the pro-
vince to ask for an urban unit. I know, Sir, that these conditions have-
been very vastly altered and even if they remain the same to some extent,
there is no reason whatever for not giving the educated classes of the
Punjab outside the narrow circle of the University a chance of enlisting
themselves in the national army. I very strongly plead that Govern-
ment should, with#ut any delay, create an urban unit in the Punjab, and’
I also hope in Bengal and elsewhere.

In conclusion I would say one thing and that is that Government and’
the Army have accepted the principle that underlies the Indian Terri-
torial Force Act, that is to say, the bringing in of the non-martial classes,
the bringing in of the educated classes to fit themselves for the defence of
their country. It is not an easy job. It is very often a very diffi-
cult job, and, as pointed out from the evidence that has been read, British-
officers in charge of these territorial units do find it an uninviting and
thankless job. But, since you have accepted it, it is up to them to carry
on the task wholeheartedly, unless they go out of their way and do not
act as one is said to have done, that he makes no effort whatever to bring
in the non-martia] classes. Unless they give up this attitude, this Bill'
is not going to be a success, and if the Territorial Act is to continue, with
but a few improvements here and there, the whole object is defeated.
Thefl the Army Budget will be inflated and we will be merely creating a-
reservist wing of the Army and not a national army. I ‘wonder *very
much whether the real success of the territorial army will not depend on
the ultimate control of that army. In other countries the territorial army
is under civil control. ~Perhaps we have got to acknowledge that even in-
this. country it will have to come actually under civil control and not merely
remain & wing of the regular army.

His Excellency the Commander-in-Chiet: Sir, before I speak on the
_Bill before the House I should like, with your permission, to say a few
words about another matter. I am sorry that I was prevented from being
present in the House on the 10th instant, for had I been present, certaim
misunderstandings, I think, would not have occurred. You and I have
been able to clear up those misunderstardings between us, and I am glad
to be addressing you again, Sir, on the floor of this House. (Applause.)

As regards the Bill before the House, I think Honourable Members
have already heard from the Army Becretary that one of the main objects
of this Bill is to provide for the creation of urban units in the Indian
Territorial Force, and so to give the educated and professional classes an
opportunity they have not hitherto enjoyed of playing a part in the citizen
army. I hope that the House may be able to agree to such a laudable
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'object, and that the Bill may shortly pass through its final stage and be-
come law. I, Sir, wish it all possible prosperity.

Mr. President: We are all glad to see His Excellency the Commander-
“in-Chief in his seat to-day, and to have heard his opening sentences. Had
‘the Chair been told before the debate was initiated on the 10th what it
has learnt since. these misunderstandings would have been avoided. I
ghould in that case have arranged for postponement of the debate, and the
remarks that fell from my lips the other day would neither have been
occasioned nor made.  Ag it is T am very glad that the misunderstandings
"have been cleared up. (Applause).

Colonel Moonje. (Loud Laughter).

Dr. B. S. Moonje (Nagpur Division: Non-Muhammadan): Sir, I thank
vou for the compliment you have paid me. .

I have carefully listened to the speech of my friend, Mr. Maeckworth
Young. I had expected that he would take particular care to explain as
"to why he is not willing to remove the racial distinction that exists be-
“tween the Auxiliary Force and the Territorial Force. 1 was so long under
the impression that this Bill has been brought before this House with the
-set purpose of removing these distinctions which have been brought out
-80 clearly by the Shea Committee itself. To-day I learn for the first time
that the object of the Bill is merely to create urban units. (Mr. G. M.
Young: *‘One of the objects’’.) Ome of the objects. I am glad to have
it so definite. One of the objects I am now told is to create urban units.
‘Is it the chief object or is it only one of the objects? If it is the chief
-object, I should have expected that the chief object would have been the
removal of racia] distinctions which exist between the Auxiliary Force
and the Territorial Force. That has not been done. Therefore one of
the objects, and the chief object, is the creation of urban units. Perhaps
the Honourable Member will take occasion to explain later on ewhy
he has not thought fit to explain why these distinctions must re-
main. As for me I have failed to find out why those distinctions should
remain. All the ressons that I have found point the other way. The
Shea Committee have reported and have definitely recommended that the
lisbility for service between the twa forces should be identical. If so much
force is laid upon one part of the recommendations of the same Com-
mittee, I do not see why similar emphasis should not be laid upon
‘the other portions of its recommendations. However I shall bring to the
notice of my Honourable friend, the Indian Defence Force. His point is
‘that liability for service in the Auxiliary Force should be merely local and
‘should not be mede an all-India liability. What are his objections? T
do not see these objections were prevailing when, in 1917, fhe Indian De-
fence Force was brought into being. Section 3 of the Indian Defence Act
‘8aYys:

“Every male European British subject . . . , shall be deemed to be enrolled
for general military service within the meaning of this Act.”
It is further explained in section 8 which says:

‘“Every person deemed to be so enrolled . . . sh i i :
pact oF Todee shall be liable to serve in any

If there was no objection to prescribing general liability to service in the
Defence Force in which there was no distinction made in respect of this
‘matter between the Indian and the British sections of the Force, I do
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nct see why there should be any objection raised to it to-day. We, on our
part, on this side of the House, are not anxious to curtail the liability of
our Territorials. We are anxious, on the other hand, that the’ liability
should have been so general that our Territorial Forces should operate not
only in India but also outside India for the defence of India. If there is
an invasion of India, if there it a possibility of such an invasion, if we see
that plans are being concerted in any country for the invasion of India,
we should be the first people to agree that our Territorial Forces should go
beyond our frontiers. We are not anxious to have a contracted liability
but what we are anxious for is that we must start on this experiment under
the best of auspices. We do not want to start on this experiment by rais-
ing fresh prejudices at the very outset. ~Now you are making a distinc-
tion in the Territorial Force itself in the matter of liability for service as
hetween the provineial and the urban units. You thus start in a way which
is bound to create a kind of prejudice betwéen the urban people ‘and the
rural people by evolving a new distinetion between. urban people and rural
people which may turn:out to be a fruitful source of unhealthy rivalry
or even wicked jealousy. You have provided for the urban people .a
liability only to local service, while you say that the rural people should
have a liability for service even beyond the frontiers of Iadia. Rural people
tc serve beyond. the frontiers of India. and urban people to have merely a
Iscal liability. for service! Now, we can be very well accused by our own
people, the rural elass of people, that these urban people sitting on cushion
chairs in this Assembly have sought for ourselves a liability which is an
arm-chair liability, doing military service sitting in our own homes, while
the rural -people not having a seat in the Assembly have to leave their
homes and go even beyond the frontiers of India. It will be said that we
do not care for their interests and that we are sending them bevond the
frontiers of India to be killed and massacred. That is a kind of jealousy
which ¥ do not want to be started just at the very beginning of this new
experiment. If there is going to be a liability for service beyond the
frontiers of India, let there be a general liability all throughout, both for
the urban and the rural, both for the Auxiliary and the Territorial Forces. I
can understand that. The objections that have been raised to extending
the liability of the Auxilairy Force have been very well met by the Com-.
mittee itself in their Report, which has been referred to by mv friend Mr.
Kunzru. The same objections were raised when the Defence Force of 1917
was started; and no less a person than His Excellency the Viceroy has
disposed of those objections. In his speech introducing the Bill for the
Detence Force of 1917 His Excellency the Viceroy says:

‘“‘As the British element.under this Act is to be dealt with on the same lines as thoss

of the British Regulars, so the Indian element will come under the. mili
conditions which apply to the Indian ‘regular forces, saving the fact ien 'b‘:tnl: easeist'.'z

—that is, the British branch and the Indian branch—
“‘that service is to be within India”,

that is, liability for general military service, and not only local service
Therefore, there was no distinction between the British branch and the
Indian branch of the Indian Defence Force. The liability was common;
what we say to-day is exactly the same that between the Auxiliarc Force
Qnd‘ !;he Territorial Force there ought to be no racial distinction Let the
liability be common, just as it was made in 1917.. The obiections similar.
to those that are raised now were no doubt urged before His Excellency,

D
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and His Excellency the Viceroy disposed of those objections in these
words in 1917—Legislative Council Debates, 21st February, 1917, page
319:

“I have seen it suggested that industries will suffer as a consequence of this
measure. You cannot have legislation of this nature without concomitant inconveniences,
but the Government of India hope that under the provisions of the Bill and the
regulations drawn up under it, no needless hardship will be imposed. . . . We
hope that under the machinery of the Bill the least possible disturbance of industry
or hardship will take place.”

This exactly applies evan to-day to the Auxiliary Force which is merely
a new transformation of the old British branch of the Defence Force. I
have thus not yet come across one single reason which can make me
change my opinion. I have, however, an open mind on the subject still.

Having thus disposed of this point, as to why there ought not to be
any distinction between the liabilities of the Auxiliary Force and the Ter-
ritorial Force, let me go and take a little general view. Why is there such
anxiety that there ought not to be general liability for the Auxiliary
Force? Why is this anxiety that the lisbility of the Territorial Force
thould be also for service beyond India and the liability of the Auxiliary
Force should be only local? Why is this? Let us go into the history. I
have been reading the history; I have been reading the books and I have
found that in the Report of the Shea Committee a question was asked and
a reply was given by Mr. Neville, I.C.S., District Magistrate of Agra,
which throws in a flood of light on the point. Dr. Mullick asked him the
question :

““Taking the Auxiliary Force as it is, what is your opinion about the value of
that force? In what way is it of use to the Army?” .

THe reply was:

“The trouble with the Auxiliary Force is that the population composing that force
15 not distributed as the Army would have it distributed.”

If T had been there in his place I would have added one more sentence
and that is that I am sorry that the population is not large enough for
being recruited in larger numbers. He further says:

“But T can refer you again to the Esher Committee’s Report in which Lord Esher
himself has said that if you do not bave ‘the Auxiliary Force or something equal
to it, you must have a larger number of British troops.”

If you are not going to have the Auxiliary Force . . . .

Mr. President: Order, order. The Honourable Member will not be
allowed to repeat these arguments when he moves his amendments.

Dr. B. S. Moonje: Sir, whatever T say now will apply to all the amend-
ments that I have to move.

Hfr. President: Therefore, he will not be allowed to repeat those argu-
ments.

Dr. B. 8. Moonfe: I bow to your ruling. Sir. Now, the point as made
out by Mr. Neville is that, if there is an Auxiliary Force and if it is suffi-
ciently strong, there will be no need for British troops to such an extent
as there will be for them if the Auxilia

r 1 ) liary Force is not of sufficient strength.
What is the meaning of it? Has it any meaning? Tt has a meaning,
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end | will  show to the House what that mesning is. His
Excellency the Viceroy said in the same strain in 1917—see page 319,
Legislative Council Debates, 1917, dsted 21st February—as follows :

“The Army in India has always been composed of a blend in certain proportion
of British and Indian troops. The principle of the blend is no new thing in military
history . . . and now to preserve the proportions of this blend we find it neces-
sary to replace these British units which are required for the decisive theatres of
war, and to do this effectively and equitably it is obviously imperative to introduce
compulsion.”’

Now, Sir, compulsion is & thing, I nm told by British officers, which is
very obnoxious to their nature, and yet when the emergency came that
same obnoxious principle was applied to the Auxiliary Force simply be-
-cause the British troops had to be sent out of India and there was not
another British element found to replace the British troops, and therefore
this Auxiliary Force was enlisted under compulsion. The meaning is that
there must be a certain proportion of British troops along with the Indian
troops so that the Indian troops mey be sent out of India and a sufficient
rumber of British troops always kept jin India. @ Of course, I have no
‘objection to any number of British troops being kept in India. If the
British rulers still think that they cannot sufficiently trust us, they can
have any number of British troops in India provided the money is paid
out of the British exchequer, and provided that ample opportunities are
given for the training of Indians as officers in the Army and for general
military training to the people of India.

Pandit Hirday Nath Kunzru: Not even then.

Dr. B. B. Moonje: You may not have them even then, but if the Gov-
-ernment insists upon having a certain proportion of British troops, you
cannotgprevent it, and I can only say this much, that you can have the
British troops here provided the whole cost is paid by the British Treasury
‘and nothing is paid out of the Indian Treasury. Now. Sir, thiz kind of
mentality of differentiation between the Britisher and the Indian in
India goes right up to the beginning of the British rule
‘in this country. When the country was being disarmed by the passing of
the Arms Act, there was a Council of His Excellency the Governor General,
and there was not even one Indian in that Council. A controversy arose
in that Council as to whether the Arms Act should be applied to all people
Tesiding in India irrespective of the fact as to whether he is an Indian or
‘8 Britisher and whether the Europeans, Americans and people of Euro-
‘pean descent should be exempted from the operation of the Arms Act.

Mr. Harrington was not for this ‘‘invidious distinction,’’ as he calls it,
but there was Sir Charles Jackson, who was a Judge of the Supreme
Court, and his remarks are very instructive. He says:

. "T!lis, however, was a political question and looking at it in that view, it was
impossible to say that Europeans would use arms against the Government.'’

’Therefore, the Indians should be disarmed and the Europeans—even the
Americans—and everybody else who is not an Indian can hdve arms to his
beart’s content. It is this that is galling to the mind of the Indian, and
to what extent this humiliation goes right down to the bottom of our
hgarts, I cannot deseribe in better words than those of the late Lord
Binha who had acquired such an amount of confidence with the British
‘Government that he was appointed even the Governor of a province.
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Sir Hari Singh Gour (Central Provinces Hindi Divisiqns: .N(')n Muham-v
madan): We abolished that in the first Assembly—racial distinctions.

Dr. B. S. Moonje: He says in his Congress Presidential speech:

. “While the humblest European and Eurasian and even the West Indian Negro hLas
the right to carry arms the law of .the land denies even to the most law-abiding and
respectable Indian the privilege of possessing and carrying arms of any description
except as a matter of special concession and indulgence often depending on the
whim and caprice of the unsympathetic officials.”

He further says:

“There can be, I venture to think, no sense of true citizenship where there is no
responsibility for the defence of one’s own country. If there is trouble, others will
quiet it down; if there is a riot, others will subdue it; if there is a danger, others
will face it; if our country is in peril, others will defend it."

That is how a man of the position of Lord Sinha has felt the sting of
humiliation in his heart owing to this racial distinction. We here are bent
.upon removing this racial distinction in the public administration of our
country. e

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): But cer-
tainly it has been removed already.

Dr. B. S. Moonje: I said the other day that the administration of the
country should be carried on absolutely shorn of all communalism and
communal considerations. In India, in this Department of the Army,
which is a vital department as it concerns the defence of India, this kind
of racial distinction is made and this distinction is made to such an extent
that an amount of money is being wasted for a purpose of whigh the
military utility is being questioned on all hands. The other day my friend
Kaja Ghazanfar Ali Khan distinctly said that in trans-frontier wars, the
British soldier is not equal to the Indian soldier in fighting capacity. and if
that is so, much less would a soldier of the Auxiliary Force be in removing
any menace of aggression from the North-West frontier. And yet, how
much money is being spent for that Force? I am reading from budget
estimates of the expenditure on military service for this year.

- Mr. K. Ahmed: They require a little more at present to suppress Hindu-
Muhammadan riots.

Dr. B. 8. Moonje: I am coming to that. I read from the Military
Budget, 1928-29, page 273:

““This Force has taken the place of the old Volunteer Force. The units composing it
are liable to be called out and employed for local service only.”

And how much money is to be spent on it? Rs. 61,74,610, and on the
Territorial Force only Rs. 29,10,120. On the Territorial Force onlv Rs. 29
lakhs and on the Auxiliarv Force as much ag Rs. 61 lakhs: and thig Ter-
ritorial Force is a potential force which alone can guarantee you the de-
fence of India. The Auxiliarv Force cannot help you in any emergency.
Knowing all these things, this kind of racial distinction is being made not
only in enrolment, not onlvy in trainine, but also in matters of pavment.
Ar regards pavment. I have been reading the Shea Committee’s Revnort,
and you can note the mentality which has distinguished some of the British
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witnesses. Major Stewart in his examination said on page 875 of the
Report as follows. Mr. Burdon asked him the question:

“Qupposing that in the matter of pay and expenses reversions were made to the
. practicepl:)ol:tai%ing in the old Volunteer Force, how do you think it would affect the
Auxiliary Foroe?”’ . :

Masjor Stewart replied:
“I think it would disband it."”

To a further question by Mr. Burdon, Major Stewart said that the neces-
sity of payment would still remain. Mr. Burdon asked him:

“I contemplate a system under which all out of pocket expenses will be paid by
Government.”

Major Stewart replied:

‘“The necessity of pay would still remain. A great many of these people have
other expenses. At home they have got their wives and children. They have a
greatt many out of pocket expenses.’’

Therefore pay should be given them, and out of pocket expenses also should
be given them. But as regards Indians in the Territorial Force the same
gentleman says:

“But we expect the officers of the Territorial ‘Force to be people of consequence,
who will not be worried about questions of pay. If they are so hard up as to mind
whether they get Rs. 75 or Rs. 100 they are not much use as officers. We want
people of better standing than that.”

That is the kind of racial mentality which is galling to us. I want the
Government to divest itself of this mentality. I want the Government to
have «# change of heart. [ can assure the Government, if they really have
a change of heart, they need not be anxious about the security of Indta.
They need not be anxious about any kind of aggression against India.
India has got the will. India has got the resources, both in finances and
in men. If you could only cleanse your heart, trust, and have faith in
us—we have demonstrated our faith, we have demonstrated that we are
capable of being trusted—if you only cleanse your heart and give us a
trial, you will see that all your anxiety not only for the defence of India
but for the defence of the Empire also, wherever it may be affected. will
go. Having disarmed the country in the way that I bave described, they
began to rule us and brought into being a force which was called the
Volunteer Force. In that Volunteer Force only British people, people of
British descent alone, were eligible for enrolment, and no Indian was
eligible. In spite of the fact that just beyond the frontiers of India there
is a territory of fierce fighting people where there is no Arms Act, where
every man is armed with a rifle, an up-to-date first class rifle,—kmowing
all that. still there is an Arms Act here that is being enforced with so
much strictness. Having done that, you started the Indian Defence
Force.  When the Indian' Defence Force was started. there
was an emergency and it is rightly said that an emergency is a potent
solvent of all kinds of prejudices. At that time there was no such distine-
tion as between the Indian section and the British section. As vecards pay
there might have been but as regards lishility and nther matters such as
-training there was no difference because, when the soldiers of the Territorial
Force were required ta go outside the country to fight tte battles of the
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Empire, no question of deficiency in military training could have been tole-
rated on the battlefields. If in bringing up such kinds of Bills the idca be
the general ome of preparing India for its defence, then in view of the
situation as created by the late war round about India, the only course that
will enable us to tide over difficulties is that adopted by Japan about 60
years ago. It has heen said of Japan S

Mr. President: Order, order. How long is the Honourable Member
going to take? f

Dr. B. S. Moonje: About 15 minutes.

Mr. President: The Honourable Member knows that if this Bill is not

finished to-day, he will have very few supporters left in this House on the -
27th.

Dr. B. S. Moonje: 1 shall finish very soon. 1 was about to say that
if the Government really desires India to be prepared for its defence they
should take a leaf out of the history of Japan. Hardly 60 years ago Japan
was in the same sociological condition as India. TFighting was confined to
one particular class and other classes of people were not given the right of
fighting. Having seen the difficulties, they removed all those restrictions
and made it compulsory for voung men between the ages of 17 and 41 to
fight for their countrv. Some such scheme alone will enable India to be
prepared for its defence. But I find a radical difference in the very concep-
tion of the idea of the Auxiliaryv Force and the Territorial Force. It is
worth noting with what idea the Auxiliarv Force has been started. The
Shea Coammittee’s Report says

“The Auxiliary Force is an organisation of a peculiar nature based primarilg upon

the right of the European British subject residing in India to protect his life and’

" property from possible attack and the principle that it is better that that right shoald

be exercised in a definite and organised manner having the sanction of law than as the-
wishes of private individuals may dictate.”

This is the idea which has inspired the constitution of the Auxiliary Force.
Is there no Government established by law in this country for these
European British subjects? Why should Europeans alone residing in this
country have the right of possessing arms for the defence of their property
and person. Have not the 300 millions of India property? Have they no
life? TIs there no occasion for attack upon them? It is this racial distinc-
tion which causes real heart searching in the minds of men of the type of
Lord Sinha who sav ‘‘Will ever a time come in thig British rule whereby
by mutual good will and mutual co-operation there could be occasion for
Indians to be given equal chances of training for the defence of India.”
If that is so, it is impossible for us to agree to keep up these racial distine-
tions in the two Bills that are coming up before us.

With these general remarks I close. I shall reserve whatever further 1
have to say upon individual amendments when they will be moved.

Colonel J. D. Orawford (Bengal: European): Sir, I understand that-
we are discussing the Indian Territorial Force (Amendment) Bill, and my
friend Dr. Moonje, whom you aptly called Colonel, has given us a very
long harangue ‘on the Auxiliary Force (Amendment) Bill. T understand his
suggestion really is intended to limit the service of the Tndian Territorial
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Force to within the limits of India. But in his opening sentences, that
military study in which he has been indulging, forced the truth from him
and he said, ‘I must admit, if I have an Indian Territorial Force at all,
if it is going to be any use to me as a national force, then it must be pre-
pared, in the defence of India, to serve beyond the confines of India’.
And if he admits, as any military man must admit, that that Force must
go outside India, then he must turn to what I imagine should be his right
argument, which is either to oppose the Auxiliary Force Bill altogether or
press, as he did, for the extension of the liability of that Force. He said
he was open to conviction, if anybody could produce arguments, for u
limited liability for the Indian Auxiliary Force or for the urban units which
are included in the existing Bill. Well, I will deal with the Indian Auxiliary
Force. The idea of the Committee wag that it might form a second line to
our British regiments of the regular army. Now, I submit that that is
fundementally unsound, and it is one of the lessons which we definitely
learnt in the War and a mistake we should not commit again. After all it
is mo good making mistakes unless you learn from them. Your Auxiliary
Force and your urban units are formed for the purpose of giving professional
men and men who cannot voluntarily undertake more than a limited liability
owing to their profession or their business position a chance to do some
service. And those are the men, be they Indian or be they European, who
in the event of war should form your potential reserve of officers. In the
Great War, so far as England was concerned, we used men in these types
of units in the front line as fighting troops, which should really have been
retained to provide us with the reserve of officers which we did not get at
the later stages of the War. We lost very good officer material simply by
using it fighting in the rank and file. That I hold was a very great mistake
and we would be making a very great mistake in India if we committed
them to a general liability and intended -to use them as whole units on the
outbreak of war in the fighting line. Therefore, it seems quite right to my _
mind and a sound provision that we should say so to these gentlemen who
for their own private reasons are not in the first instance prepared to commit
themselves to a liability in regard to matters of defence other than a local
liability. We should have a definite limited liability for them: which thev
can accept voluntarily and we will have then some reserve of officers at
hand. Now take your Auxiliary Force. A great portion of that Auxiliary
Force are taken from your Railways. Obviously we cannot deplete our
Railways in time of war by taking away all the staff and sending it off as
a battalion to fight on the North-West Frontier. That is obviously unsound.
But we can give those people on the Railways a certain amount of military
training that will enable them, on the outbreak of war, to undertake the
protection of our strategic railways. As regards other elements of the
Auxiliary Force. I hold that none of the men now serving in those Forces
could on a voluntary basis undertake. in view of their employment and of
their contracts with. their employers or their own pYofessional necessities,
a liability, that was not compulsorily imposed in ar emergency, to go
outside India because such a liability would entirely destroy either their
professional work or their ukility to their employers, and no employer, be it
Government or be it the private business man, would be prepared to allow
his émployees to undertaks an extended liabilitv of that nature which might
entirely destroy his business or make his position very difficult. Tt seems
to me, therefore, that Dr. Moonje has unduly stressed the question of
racial considerations. What we want to do is to take the actual practical
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position. What do we want our Indian Territorial Force for? It is our
national army and it is intended to fight in the defence of India. That
being so, it must be prepared, if it is to make an effective defence of India,
to serve outside India. Let us agree on that. Then, have we any need
for anything in the nature of a force with a limited liability of military
service? I hold that you have here a useful force and a training ground
for potential officers, in that in time of war you do not entirely deplete your
country of all troops and that those men who only owing to their prefessional
requirements or for private reasons can only accept a limited liability, they
are there, and they can say in war time. ‘“We will look after the local
defence here and we will release regular troops and others to go actually to
the front.”. h

Mr. M. S. Aney: That is his point.
Colonel J. D. Crawford: You hold that that is objectionable?
Mr. M. S. Aney: That is his point.

Colone} J. D. Orawford: I think you are quite right to say to a man
like Rai Sahib Harbilas Sarda, ‘“My business does not allow me to go out-
side the country, but if you want me to take a part in the defence of my
country, I am prepared to undertake local defence’’.

" Dr. B. S. Moonje: You might explain as to how that was brought about
in 1917 when the liability for service was made general.

Colonel J. D. Crawford: You then did it under compulsion. But to-day
vou are doing it on a voluntary basis. You are not doing the whole thing
as a compulsory measure. You might have to take a compulsory measure
when the emergency has arisen, but to-day you are doing it on a voluntary

‘basls, and your volunteer looks into the conditions offered and he says,
‘“ Well. T am afraid voluntarilv I cannot undertake the liability.”".

Dr. B. S. Moonje: One more point. The liability for service shall be
during the war, during times of war. When another war will begin, ‘when
you will be cailed upon to serve, you will be asked to enrol under compul-
sion and then your liability will be general liability.

Colonel J. D. Crawford: There are warg and wars. There are wars
that do not necessarily demand mobilization of the whole nation. When
you have really the big show, you may have to mobilize your entire regular
army. There might be another show that might necessitate the mobiliza-
tion of your Territorial Force, or you might have a war such as the Great
War which might necessitate the mobilization of the whole nation, and
that is the time only when T think you would be justified or you wouid
get the public to agree to a measure of compulsion.. The ordinary man
in ordinary times is faced with a difficulty. He says, ‘‘ I cannot undertake
this extended liability . But he says, “ T am prepared to train myself
and to accept a limited liahility in case of war, and when compulsion is
necessitated, you have men who are at least partially trained.”’. I hold
therefore that on the whole the present Bills are in themselves sound and
that they do not perpetuate any racial discrimination, because we are

giving this limited liability to both Europeans and Indians if they want
to accept it. . : : '
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(Beveral Honourable Members moved that the question be put.)
The President: The question is that the question be now put.
The motion was adopted.

The President: The question is:

“That the Bill further to amend the Indian Territorial Force Act, 1820, for o-_'hin
ipurposes, as passed by the Council of State and as reported by the Select Committee,
be taken into consideration.”’

The motion was adopted.

Mr. President: We will now proceed to the consideration of the Bill
clause by clause. The procedure that I propose to adopt in doing so is
this. There are two amendments to clause 2 from Dr. Moonje. They
are, as I understand, consequential to the acceptance of his amendment to
clause 9; and therefore unless the amendment to clause 9 is disposed of,
it is no use taking up amendments to clause 2. T hope I am right in the
interpretation that I put. Does the Honourable Member agree with me?

Dr. B. 8. Moonje: Yes, Sir.

Mr. President: Therefore I propose to begin from clause 3, leaving
‘elause 2 to be taken up after the other clauses have been disposed of.

The question is:
““That clause 3 do stand part of the Bill.”
(At this stage Pandit Thakur Das Bhargava rose in his place.)

Does the Honourable Member wish to move an amendment? Is there
any amendment to clause 8?

Pandit Thakur Dag Bhargava (Ambala Division: Non-Muhammadan):
“The amendment is to clause 4.

Mr. President: There is no amendment to clause 8.
‘The question is:

‘“That clr;use 3 do stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Mr. President: The question is:
“That clause 4 do stand part of the Bill.”
(At this stage Dr. B. 8. Moonje rose in his place.)
Mr. President: Pandit Thakir Das Bhargava’s amendment comes first
‘in order. Pandit Bhargava.
Pandit Thakur Das Bhargava: Sir, I move:

“That in clause 4 (c) of the Bill, in the proposed sub-section (2), for the words’ ‘for
-any town or group of towns’ the words ‘for any area or areas consisting of towns,
:group of towns, villages and group of villages’ be substituted.”

T beg f you to kindly allow me, Sir, . . . . .
-Mr. President: The Chair proposes to sit till five minutes to five. If
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Honourable Members wish to finish this Bill before that time, they should
be very short in their speeches.

Pandit Thakur Das Bhargava: With your permission, Sir, I wish to-
move the second amendment also along with the first, because both form
part of the same proposition which I beg to submit to the House.

Mr. President: The Honourable Member cannot move two amendments
at the same time.

Pandit Thakur Das Bhargava: In regard to this amendment, I would
submit to the House that the provision in the Bill as contained in clause
4(2) involves a distinction of a very mischievous nature. We have just
heard that the original purpose of the Resolution adopted by the Legisla-
tive Assembly was to remove all kinds of racial distinctions between the
Territorial {Force and the Auxiliary Force. Instead of removing those
distinctions, the Committee has recommended that another kind of distine-
tion be brought forward to juslifv the original distinetion, and the pro-
posal now before the House is that distinctions may now be made in the
Territorial Force itself and that it be divided into urban and rural units.
This distinction does not end here but it goes further and a new kind of
distinction is sought to be imposed by a distinction between the educated
classes of large towns and the educated classes of small towns and villages.
In the Statement of Objects and Reasons to this Bill it will be found that
the idea is that the urban unit should be recruited only from the educated
classes of large towns. We find on page 27 of the Report of the Auxiliary
and Territoria] Forces Committee that a recommendation has been made
that the country be divided into rural areas and urban areas. Sir, I come
from a constituency which is both urban and rural, but for the purposes.
of recruitment to the urban corps I am afraid neither constituency ewill
be able to send any man because in the Punjab there are no large towns.

at is a town. har not been defined anywhere in this Bill. I understand
that any place which is the headquarters of a district will be included in.
the word ‘“ town ’’, but this is only a pious wish. The definition of the
word ‘‘ town *’ may be conditioned to its population and it may be that
no recruitment should take place from towns which have a population of
less than 50,000 or one lakh of men. It would follow that, barring two
or three large centres of population in the Punjab, the whole province
will not be able to send any man so far ag the urban corps is concerned.
The distinction between the urban corps and the rural corps is now so
great as regards liability for service, conditions of service and training,
ete., that many educated people living in towns and villages and enjoying
a good social position would rather like that they may be taken in the urban
corps. Now, 8ir, I am one of those who do not like these distinctions
based upon race or any other such considerations as are not of such a
general and universal character that they can be justified. I understand
that this institution of the urban corps is in the nature of a bait to this
House so that the distinctions between the Auxiliary and Territorial Forces
may be perpetuated and justified. I can understand that there is a differ-
ence in education, there is a difference in social position, there is a difference
in habits. there is a difference in the mode of living so far as an ordinary
peasant and an educated man is concerned, but I fail to see how a graduate
‘living in Lahore is different from a graduate living in Ambala or Hissar.
I fail to see how a rich man living in any of there large towns is different
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from a rich man living in a small village or in a small town. All these
distinctions, Sir, which we are out to remove are being perpetuated in some
shape or other and T fear there will he a great heart-burning over these

distinctions.

Now, in the Punjab for some time political strife has been raging round
these questions and the urban and the rural interests have been so bifur-
cated by the (Government that it looks as if there is a natural difference
in regard to those interests and thereby great uneasiness has been caused.
Are those distinctions which we are out to remove going to be perpe-
tuated by this distinction again, which is unjustifiable in principle? If
the urban corps is to come into existence, if there is any reason for the
existence of this urban corps, I would submit for the consideration of the
Houre that the broad points of difference should be the basis and not
merely the accident of a person belonging to this place or that place. A
distinction of this kind is really unjustifiable to my mind, and I very
strongly oppose it on the ground that on a basis like this a distinction is
unjustifiable.

The Revd. J. O. Ohatterjee: There is no such distinction. A man in
a village can also join an urban corps, if he wishes to.

Pandit Thakur Das Bhargava: I am sorry to hear this from my friend.
If I read the report aright, if T read the Objects and Reasons of the Bill
aright, and if I read the wording of this Bjll aright, I think this is a real
difference. If the House is of opinion that there is no such difference,
1 am ready to withdraw my amendment, but I am afraid that such a
distinction is there.

Now, 1 need not submit any other reasons for this amendment. The
distinction by itself is so absurd that it cannot be supported on logical
grounds, and I beg of the House to agree with me that this distingtion
be removed, and if any distinction be indispensably necessary it may be
made on the basis of educational or property qualifications or any such
qualification as is of a general nature. :

Mr. G. M. Young: Si, if iny Honourable friend had given earlier notice
of his amendment or had come and spoken to me about what was troubling
him, I think I could have solved his difficulty for him. He has read
this sub-clause as being applicable only to large towns and he has placed an
under-limit of half a lakh of population on a “large town'. Nothing has
been said in the Bill about large towns. and nothing has heen said about
the size of their populations. What is said is that:

“The Governor General in Council may constitute for any town or group of
towns in a_Provmce one or more urban corps or units of the Indian Territorial Force,
to be recruited from persons residing in or near such town or towns. etc.’

The Governor General has complete discretion to decide what is a town
or groupy of towns, and I have no doubt that if the question ever came
before a judicial authority. there would be no difficulty in obtaining a
liberal interpretation of the word ‘‘near”’. There . ig nothing to prevent
anv educated person living in the country from inining an urban corps if
he wants to. There is no intention of keeping members of the educated or
profeesional classes, who do not live in towns, out of urban units. I trust
therefore that my Honourable friend will withdraw his amendment.
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Mr. President: The question is:

“That in clause 4 (c) of the Bill, in the proposed sub-section (2), for the words
‘for any town or group of towns’ the words ‘for any area or areas consisting of towns,
groups of towns, villages and groups of villages’ be substituted.”’

The motion was negatived.
Dr. B. S. Moonje: Sir, I move:

““That in clause 4 (c¢) of the Bill, in the proposed sub-section (2), for the words

‘to be recruited from persons’ the words ‘who have attained the age of sixteen years’
-be inserted.”

This does not require much speaking on from me to pre:s it upon the
-attention of the House. The same thing is provided for in the Act itself
in the case of the Auxiliary Force and T simply want to have it provided

also in the Territorial Force Act. Section 5 of the Auxiliary Force Act
says:

‘‘Any person may be eligible for enrolment under this Act who has attained the
age of sixteen years and is not a member, etc.”

In that way I also wanw in the Territorial Force Act that an Indian who
has attained the age of sixteen may be eligible for enrolment. I need not
say anything more and I commend my amendment to the House.

Mr. G. M. Young: Sir, the object of this amendment is met by a propo-
-8al in the Report of the Select Committee, that provision should be made
in the rules to allow youths between the ages of sixteen and eighteen to
joir urban units of the Indian Territorial Force exactly as youths of that
age are allowed at presert to join the Auxiliarv Force. No provision relat-
ing to age is included in the Territorial Force Act us 1t stands at rresent. I
admit that provisions as to age are included in the Auxiliary Force dct.
The fact is that that Act was inherited from legislation which had been in
orce for a very long time. When Government passed the Indian Territorial
Force Act the object was to make it as simple as possible, and to relegate
to rules whatever could be so relegated. It would be in my opinion a
very awkward insertion in this Act to make a single provisiun relating to
age, when all the other ones are in the rules. There is no question of
this provision not coming into force. Government have agreed to bring it

into force, but thev prefer to do so in the appropriate manner. namely, in
“the rules.

Dr. B. S. Moonje: Sir, in view of the explanation that has been .given
that the Government is prepared to provide for this in the rules I withdraw
my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Dr. B. S. Moonje: Sir, I heg vour pardon for a little misdrafting in my
next amendment which runs as follows:

“That in clause 4 (¢) of the Bill, to the proposed sub-section (£) the following proviso
“be added :

‘Provided that no person so recruited shall be liable to perform military service
until he has attained the age of eighteen years’.”

1 should like to have in its place a better draft that has been supplied to
‘me. Tnstead of this amendment being made here the amendment might
“he made in clause 9 of the Bill.
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Mr. President: The Honourable Member does not want to move it?
Dr. B. S. Moonje: Not now.

Mr. L. Graham: He asks leave to move an alternative later on.
Clauses 4, 5, 6, 7, and 8 were added to the Bill.

Dr. B. 8. Moonje: Sir, I move:

‘“That for clause 9 of the Bill the following clause be substituted, namely :
‘9. In sub-section 2 of section 9 of the said Act, after the word ‘enrolled’ the
words ‘who has attained the age of eighteen’ shall be inserted’.”’
My idea is that Indians of the age of sixteen may be enroiled but they
should not be liable for service until they have attained the age of eighteen.
I need not say anything more than this.
Mr. President: The amendment I have got in my hand includes a pro-
viso:
“and (b) the following proviso shall be added.”

Dr. B. S. Moonje: In place of that this provision is to be made.

Mr. President: The Honourable Member moves only part («) of the
amendment in his hand and not part (b)?

Dr. B. 8. Moonje: I am reading it out. Sir. Part (b) is:

“That the following proviso wve added :

‘Provided that nothing in this sub-section shall apply to persons emrolled in any
University Corps; and

‘Provided further that such service shall not be required to be performed beyond
the limits of India’.”

Mr. President: The further proviso should be moved separately. I unde=
stand the amendment which has just been read out by the Horourable
Member with one prowisc is agreed to by the Army Secretary and there
will be no difficulty in putting it through. If he includes in this his second
proviso, the whole amendment would be in danger.

Dr. B. 8. Moonje: I would insist upon this amendment, Sir. But I
iv:;ould like to know on the first amendment whether the Government accepts.
Mr. L. Graham: Only the first part?
Dr. B. S. Mconje: Yes.
Mr, @. M. Young: Yes; the Government accepts the amendment.
" Mr. President: The question is:

‘“That for clause 9 of the Bill, the following clause be substituted, namely :
‘9. In sub-section (2) of section 9 of the said Act :

(a) after the word ‘enrolled’ the words ‘who has attained the age of eighteen
years’ shall be inserted; and

(?) the following proviso shall be added, namely :
‘Provided that nothing in this sub-section shall apply to person enrolled in a.
University Corps’.”

The motion was adopted.
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Dr. B. S. Moonje: Sir, I move

“That to clause 9 of the Bill for the word ‘proviso’ the word ‘provisos’ be substi-
tutgdAand the following further proviso be added to sub-section (2) of section 9 of the
said Act:

‘And provided, further, that such service shall not he required to be performed
beyond the limits of India save at his own request’."

I have already dealt with it in detail. This is one of the \ways by which
1 want to remove the racial distinction tnat exists between the Auxiliary
and Territorial Forces, if the Government is not prepared ic extend the
liability of the Auxiliary Force in order to make it identical with that of
the Territorial Force. I am therefore proposing that the liubiiity of the
Territorial Force may be restricted, so that the liability may be identical
in case of both the Forces- the Territorial and the Auxiliary Forces. I need
not sa; anything more. i

Mr. G. M. Young: Sir, I am afraid Government are unuabie to accept
this amendment. It does not, as my Honourable friend Dr. Moonje appears
to think, abolish in any way such distinction as already exists. The fact
remains that the Auxiliary Force have a different liability from the pro-
vincial battalions of the Indian Territorial Force. I tried to explain when
I was speaking on the motion to take this Bill into consideration that this
distinction was not a.racial one; it was not a theoretical one; it was a
purely practical one, because the nature of the avocations of members of
the Auxiliary Force, like those of the urban units of the Territorial Force,
requires a limited liability; and the nature of the avocations of members
of the Indian Territorial Force (provincial battalions) requires, one may say,
an extended liability. Otherwise the battalions will not fulfil tte function
which they are designed to fulfil. My Honourable friend, Dr. Moonje, row
p-opozes a very slight reduction in the liability of the provincial battalions.
It would still remain the case that the liability for those battalions is
different from the liability of the Auxiliarv Force. In practice I do nnt
suppose thicr amendment would really come to anything, because the ques-
tion of Indian Territorial Force battalions serving beyond the frontiers of
India would not arise in a war until the war had veached a very advanced
stage, when it might be necessary to adopt more compulsory 'measures.
But there will be a sentimental effect in this amendment, not of removing
a racial distinction, but creating a distinction, which we do not want to
exist, between the regular army and the Indian Territorial Force. It is
definitely implying that the battalions of the Indian Territorial Force are
not and never can be quite up to the level of the regular battalions, however
much training you give them. That is what it really means that we are not
to use our provincial battalions of the Indian Territorial Force up to the
hilt; and I think that, if, as I suppose, my Honourable friend’s object is
a sentimental cne, he should consider the argument that I have put before
him. It would be creating really a more invidious distinction to adopt
his amendinent than to leave the law as it stands.

Mr. President: The question is:

““That in clause 9 of the Bill, for the word ‘proviso’ the word ‘proviso# be substi-
toted and the following further proviso be added to sub-section (2) of section 9 :

‘And provided, further, that such service shall not be required to be performed
bevond the limits of India, save at his own request’ '
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The Assembly divided:
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Dutt, Mr. Amar Nath,
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Haji, Mr. Sarabhai Nemchand.
Iswar Saran, Munshi,

Iyengar, Mr. 8. Srinivasa.
Jayakar, Mr. M. R,

-Jogiah, Mr. Varahagm Venkata.
Joshi, Mr. N.

Kelkar, Mr. N C.

Kidwu, Mr. Rafi Ahmad.
Kunzru, Pandit Hu'day Nath.
Lajpat Rai,
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Malaviya, Pandit Madan Mohan.
Mitra, Mr. Satyendra Chandra.
Moonje, Dr. B. 8.
Mukhtar Singh, Mr.
Murtuza Saheb Bahadar,
Sayyid.
Naida, Mr. B, P.
Nehru, Pandit Motilal.
Neogy, Mt K. C
Rao, Mr. Sarvotham.
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Sarfaraz  Hussain  Khan,
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Shafee, Maulvi Mohammad.
Singh, Kumar Rananjaya.
Bmg-h, Mr. Gaya Prnsad
ingh, Mr. Narayan Prasad.
Bm a, Kumar Ganganand.
Sinha, Mr. Siddheswar.
Yusaf Imam, Mr.

Maulvi

Khan

NOES-—48.

Abdul Aziz, .Khan Bahadur Mian,

-Abdul meum Nawab Sir Sahibzada.

Abdullah Haji Kasim, Khan Bahadur
Haji.

Ahma.d,J Khan Bahadur Nasir-ud-din.

Allison, Mr, F. W.

Anwar-ul-Azim, Mr.

Ashrafuddin Ahmad, Khan Bahadur
Nawabzada Sayl

Ayangar, Mr. V. K. Aravamudha.

Bajpai, Mr. G. 8.

Blackett, The Honourable Sir Basil.

Bray, Sir Denys.

“Chatterjee, The Revd. J. O.
Chatterji, Rai Bahadur B, M.
Coatman, Mr. J.

Cosgrave, Mr, W. A,
Couper, Mr, T.
Courtenay. Mr. R. H.
“Crawford, Colonel J. D.
Crerar, The Honourable Mr. J.
Ghuznaw, Mr. A H
Graham, Mr. L.
Trwin, Mr. C. J.
Ismail Khan, Mr.
Jowahir  Singh,
Sardar. .

Sardar Bahadar

"The motion was negatived.

|

Keane, Mr. M.

Lamb, Mr. W. 8,

Lmdsny, Sir Darcy

Mltl‘?q The Honourable Sir Bhupendra
ath.

Mohammad Ismail Khan, Haji

ndhury.

Moore, Mr, Arthur. . .

Mukherjee, Mr. 8. C.

Parsons, Mr. A, A. L.

Rainy, The Hoiourable Sir George.

Ra]ah Rao Bahadur M. C.

Rao, Mr. V. Pandurang.

Roy Mr. K. C.

Roy, Mr. S. N.

Sams, Mr_ H.

Sassoon, Sir Vnctor.
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Sykes, Mr. E. F.

Taylor, Mr. E. Gawan,
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Young, Mr. G. M.

Clause 9. as amended. was added to the Bill.
Clauses 10, 11 and 12 were added to the Bill.

Mr. President: The question is:
““That clause 13 do stand part of the Bill.”
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Dr. B. S. Moonje: I beg to move

*“That in clause 13 of the Bill, after sub-section () of the proposed section 12 the
following new sub-section be inserted :

‘The Governor General in Council shall constitute a Central Advisory Committee
to advise him on matters connected with the Indian Territorial Force
generally’.

Sub-section (£) be re-numbered as (3)."”

It is very important that all matters concerning the Indian Territoriai
Force should be considered by an Advisory Committee, instead of leaving
them entirely to the discretion of His Excellency the Viceroy. I submit
that it should be made a statutory condition that an Advisory Committee

shall be appointed.

Mr. G. M. Young: I have already said in my opening speech that the
Government have decided to appoint by executive order a Committee of
this character. But if my Honourable friend wishes to press his amend-
ment, Government will have no objection to provision being made in the
Statute for the purpose. I am therefore ready to accept the amendment
of my Honourable friend, on behalf of Government.

Mr. President: The question is:

“That in clause 13 of the Bill, after sub-section (I) of the proposed section 12 the
following new sub-section be inserted :

‘The Governor General in Council shall constitute a Central Advisory Committee
to advise him on matters connected with the Indian Territorial Force

sgenerally’.
Sub-section (2) be re-numbered as (3).”

The motion was adopted.

Cluuse 18, as amended, wag added to the Bill,
Clause 14 was added to the Bill. '
Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bili.

Mr. @. M. Young: Sir, in moving that the Bill, as amended, be passed,
I wish to touch on two points raised by my Honourable friend, Pandit
Hirday Nath, to which he e%pected an answer. Both refer to the
University Training Corps. He wanted to know in the first place whether
the limit, which is at present about 20,000, placed on the Indian Territorial
Force, was going in future to include the University Training Corps. The
Committee recommended that the strength of the University Trainmg
Corps should be independent of this number, and that recommendation is
one of the many accepted by Government. The second question that he
asked me was whether in the University Training Corps’ we would have
two types of commissions, commissions with ‘British designation of rank,
and commissions with Indian designation of rank, as in the other parts of
the Indian Territorial Force. The answer to that question is ‘‘ No.”” We
shall only have one tvpe. The commissioned officers wil] have British
designation of rark, and the non-commissioned officers and men will be
called cadet Sergeants and so on. Those I think are the only questions.
that he asked. '
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Pandit Hirdsy Nath Kunsru: What about the training to be provided
for the men in the urban units?

‘Mr. President: The question is:
® ‘‘That the Bill, as amended, be passed.”

The motion was adopted.

Mr. President: Before 1 adjourn the House, 1 should like to draw the
altention of the l.cader of the House to the fact that if motions regarding
the appointment of Committees are not made to-day there will be no
elections for those Committees in this Session. 1 do not know whether
he would like to avail himself of this opportunity to make those motions.

The Honourable Sir Basil Blackett (Finance Member): In the circum-
stances to which you have kindly drawn my attention, I should be glad if
the opportunity could be given to me, before the House adjourng this
evening, to take the two motions standing in mny name and the two
standing in the nume of Sir George Rainy. 1 should like with your per-
mission to move the first.

- ELECTION OF THE STANDING FINANCE COMMITTEE.

The Honourable Sir Basil Blackett (Finance Member): I move:

“That, this Aasembly do proceed to the election for the financial year 1928-29, in such
methods as may be approved by the Honourable the President, of a Standing Finance
Committee of the Assembly not exceeding fourtcen in number to which shall be added
a member of the Assembly to be nominated by the Governor General. The member so
nominated shall be the Chairman of the Committee.”

The motion was adopted.

———————— A d .
ELECTION OF THE STANDING FINANCE COMMITTEE FOR
RAILWAYS.

The Honourable Sir George Rainy (Member for Commerce and Rail-
wayvs): I move:

“That this Assembly do proceed to elect in such manner as may be approved by the
Honourable the President, eleven members from the Assembly who shall be required

to serve on the Standing Finance Committee for Railways, as provided for in clause 6
of the Resolution adopted by the Legislative Assembly on the 20th September, 1924, on

the snbject of the separation of Railway Finance.”
The motion was adopted.

ELECTION OF THE PANEL FOR THE CENTRAL ADVISORY
COUNCIL FOR RAILWAYS.

The Honourable Sir George Rainy (Member for Commerce and Raii-
wdys): I move:

*That this Assembly do proceed to elect in such manner as may be ap roved by the
Honourable the President, a panel consisting of eight members from whlci six; shall be
selected to serve on the Central Advisory Council for Railways, as gmvided for in clause

6 of the Resolution adopted by the Legislative Assembly on the September, 1924,
on the swbject of the. separation of Railway Finance.”

The motion was adopted.




ELECTION OF THE PUBLIC ACCOUNTS COMMITTEL.
The Honourable Sir Basil Blackett (Finance Member): I move:

“That the non-official Members of the Assembly; do proceed to elect, in the manner
required by rule Slgof the Indian Legislative Kules, foun members to be members of the
Committee on Public Accounts in place of the four members who have retired in
accordance with sub-rule (4) of the same rule.”

The motion was adopted.

Mr. President: I may inform the Assembly that for the purpose of
election of members to the four Committees in regard to which motions
have just been carried by the House the Assembly office will be open to
receive nominations up to 12 Noon on Friday. the 23rd March. The elec-
tion for the Standing Finance Committee and the Committee on Public
Accounts, if necessary, will take place in this Chamber on Monday, the
26th March, and the election for the Standing Finance Committee for
Railways and the Central Advisory Council for Railways will take place on
Tuesday, the 27th Marek. The elections will be conducted in accordance
with the principle of proportional representation by means of the single
transferable vote.

THE AUXILIARY FORCE (AMENDMENT) BILL.

Mr. G. M. Young (Army Secretary): I move that the Bill further to
amend the Auxiliary Force Act, 1920, for certain purposes, as passed by
the Council ot State and as reported bv the Select Committee, be tuken
into consideration.

There is very little indeed to be said about this Bill. The only clause
requiring comment is clause 2 which deletes clause (d) of section 4 of the
Act. The Act as it stands permits the enrolment of Europeans other than
British subjects in units of the Auxiliary Force. There are very few of
those persons at present serving in the Auxiliary Force and there are not
likely to be many more in future, but the Select Committee felb that as a
matter of principle it would be right to bring this state of affairs to an
end and that in future no one other than a British subject should be eligible
for enrolment in the Auxiliary Force. I do not think, Sir, that there is
anything else in the Bill that requires mention.

Sir, I move.
Mr. President: The question is:

“Phat the Bill further to amend the Auxiliary Force Act, 1820, for certain purposes,
as passed by the Council of State and as reported by the Select Committee, be taken

into consideration.” j
The motion was adopted.
Clauses 2 to 5 were added to the Bill.
Clause 1 was added to the Bill.
"Phe Title and Preamble were added to the Bill.
Mr, G. M. Young: Sir, I move that the Bill, as 3mended, be passed.

Mr. President: The question is: /
“That the Bill, as amended, be passed.’’
The motion was adopted.
The Assembly then adjourned till Eleven of the Clock on Thursday, the
22nd March, 1928.
( 1892 )
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